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MOTION ON ADDRESS BY THE
PRESIDENT

Mr. Deputy-Speaker : In addition to
the amendments moved yesterday,
amendment Nos. 59 and 60 are also to
be moved.

Shri Tulsidas (Mehsana West): 1 beg
to move :

(1) That at end of the motion,
the following be added :—

“but regret to note the want of
appreciation towards the remarkable
performance of the private sector
in the First Five Year Plan and
under-estimation of its potential in
the Second Plan as is evident from
the lower allocations made to it in
the Second Plan.”

(2) That at the end of the motion,
the following be added :

“but regret to note the failure to
realise the gravity of the transport
situation in the country, which has
impeded the pace of economic
development.”

Mr. Deputy-Speaker: Amendments
moved :

(1) That at the end of the motion,
the following be added:

“but regret to note the want of
appreciation towards the remark-
able performance of the private
sector in the First Five Year Plan
and under-estimation of its poten-
tial in the Second Plan as is evi-
dent from the lower allocations
made to it in the Second Plan.”

(2) That at the end of the motion,
the following be added :—

“but regret to note the failure to
realise the gravity of thc transport
situation in the country, which has
impeded the pace of economic
development.”

Shri V. G. Deshpande was on his legs
yesterday. He may continue.
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Shri Gadgil (Poona Central): Mr.
Deputy-Speaker, I had in the beginning
no mind to participate in the discussion
but 1 made up my mind to do so when
I read the summary of a speech made by
the Chief Minister of Bombay in the
Bombay Legislature yesterday. What I
want to say shall be in response to the
appeal made by the President in his
speech that questions about reorganisa-
tion should be discussed in an atmos-
phere of peace, tolerance and goodwill;
within the scope of that desire and, also,
consistent with the atmosphere that was
created at Amritsar both by the Prime
Minister as our leader and the Home
Minister as our deputy leader.

When I read this moming that the
Chief Minister stated that there was a
plan to overthrow the Government and
to take the city by force, though he has
not named by whom, I felt it was a seri-
ous statementy If that is true, then in
the interest of the public and in the in-
terest of the future of this country, it is
necessary that an enquiry by, or presid-
ed over by, the highest judicial authori-
ty in this country should be instituted.

Only a few days ago there was some
firing at Imphal and eight persons were
killed. I read in the newspapers that the
Union Minister of Home Affairs has
ordered an enquiry into the whole affair.
Here in Bombay, according to Govern-
ment, 76 deaths occurred : 72 by bullets,
two as a result of tear gas and two as a
result of stabbing. An important and
responsible worker of the Indian Na-
tional Trade Union Congress has stated
that the number of deaths is 148, the
number of injured is 450 and that an-
other 200 have suffered as a result of
tear gas. There are wild figures given by
certain papers here and certain papers
abroad. The papers during the fateful
week carried news that orders were
there to shoot at sight and that on one
particular day, 114 firings took place. 1
would most respectfully request the hon.
Home Minister to realise that in this
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matter there is obviously a prima facie
case for enquiry. They have ordered an

enquiry when, as a matter of fact, only
eight deaths took place.

Now, was there a real plan? If there
was a plan, when did the great Chief
Minister of Bombay discover it? If he
discovered it after the incidents took
place, then surely it is no testimony to
the efficiency of his police. If he dis-
covered it much earlier, then obviously
one has to take into consideration why
he did not act promptly.

In his second statement, he has said
that there has been no indiscriminate
firing. 1 have here a newspaper, the
copies of which have been, so far as
I know, taken possession of by the police
in Bombay, and in which the names of
69 persons occur and a description is
given as to how they received these
wounds. Out of these 69, the Lok Sabha
will be surprised to know that 23
are non-Maharashtrians. There are Sikhs,
Gujaraties, Marwaris and there are
people from other communities. The
nature of the wounds and the
place on the body on which the
wounds have been received have
also been mentioned. The wounds
have been received right from the eye to
the toe. They have received wounds
while on the street, while they were in
the room and while they were on the
terrace. They range from a boy of 14
to an old lady of 64. I am not saying
ani\]'thing by way of final conclusion.
What I want to say is that this is a prima
facie case for enquiry into the incidents.
400 people have been thus wounded.
Now, either it is indiscriminate firing or
the movement was not exclusively con-
fined to Maharashtrians. No other infer-
ence is logically possible. I will not draw
either inference at this stage.

It has been said that in Bombay there
was a plan. In Bombay there is one
policeman for every 228 citizens. That
18 in greater Bombay. Outside, there
is one policeman for 849. In New York,
it is 450, and in the much-abused Chi-
cago it is 490. This is the state of af-
fairs for the year 1953-54. Add to this
the number of policemen from Uttar
Pradesh and Saurashtra and Madhya
Bharat who have been imported. Bom-
bay today is just like any other occupied
country. It is a sad thing. I do not want
to spoil the atmosphere. I want to say
that in the interests of truth and for
public guidance an enquiry should be
instituted. Crime in Bombay, particularly
prohibition crime, has increased eight
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times. One can easily imagine that dur-
ing these seven or eight fateful days, the
bootleggers and distillers of illicit liquor
and their whole organisation naturally
were not functioning in their usual acti-
vities. What then must have they been
«doing? On- an average I am told that 150
prohibition crimes are committed every
day. 1 am not referring to the other
crimes. In view of this, what should
have been the attitude of the Govern-
ment if there was a plan, or, if there was
not a plan what should have been their
attitude? I recall to the Lok Sabha what
the great Prime Minister said on the 18th
of August, 1955 in reference to what
took place in Bombay on the 16th Au-
gust. He said that this was a rehearsal
of what was going to happen in Bom-
bay. Later on he explained it away. May
1 bring to the notice of the Lok Sabha
that in that demonstration, the number
of Maharashtrians was considerably
less. The Goans were much more in
evidence, because it was a matter which
touched their patriotism and vital inter-
ests. May I also bring to the notice of
the Lok Sabha the fact that long before
the SRC Report was published and was
made available to the country, a list of
persons who were suspected of pro-
Samyukta Maharashtrian tendencies was
made and if there was any reason to
believe that there was a plot, why were
they not preventively detained and ar-
rested? Only on the 16th of this month
300 people were arrested and what I
read from the papers is this : that they
were arrested because they were consi-
dered to be pro-Samyukta Maharashtra-
vadis and were likely to create violent
troubles.

During the fateful ~months—from
July to November—the whole Maharash-
tra was an armed camp. This covered
Poona, Satara, Sholapur, Nagpur—
-everywhere—as if there was going to be
some rebellion and some attempt to
overthrow the Government, this, that and
the other. There is an allegation made
among the Maharashtra public and in
the Maharashtra press that all this was
planned to bring about a situation in
which there would be provocation and
to discredit Maharashtra and sabotage its
«claim to Bombay. What happened? On
the 18th November, first incident occur-
red. In spite of our advice, we did our
best as Congressmen, asking them not to
take any procession—600 people march-
ed in a quiet manner, men and wo-
men, and their only request was that
three of them should be allowed to see
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the Speaker of the Bombay Legislative
Assembly and submit what they had to
say. That was rejected and there was
a lathi charge and tear gassing, and 600
people were arrested. On the 20th No-
vember, there was a big public meeting
on the Chowpatty sands and certain
statements made by the Chief Minister
and the Chief of the Bombay Congress
there were highly provocative. I do
not approve of what the people did. 1
condemn it; I have condemned it and
our Committee had condemned it.

[SHRI BARMAN in the Chair}

Shri S. S. More (Sholapur): What
did the people do? They did nothing.

Shri Gadgil: On the 21st November
there was an indiscriminate lathi charge,
not by the police of Bombay but by
the home guards who were imported
from outside Bombay. 'On that day
there was no looting. Nothing happened.
There was a crowd of three lakhs to
four lakhs when they were told by Shri
Barucha and Shri S. M. Joshi that Shri
Hiray and others had resigned. They
then marched from that place to Chow-
patty sands where they held a meeting
which consisted of four lakhs to five
lakhs. The meeting was allowed by the
police.

The meeting was held and for the
first time the- police acted very tactfully
and it passed off quietly.
1p. M.

In December I repeated the demand
for an enquiry here in my speech and 1
was supported by some Members; but
nothing was done. Tracing the events. I
am only making out a prima facie case
I am giving no conclusions of my own.
On the 15th of January, there was a
meeting of 2 to 3 lakhs of people in
Bombay. I was one of the speakers and
in the next day morning it was reported
in the papers that a meeting more orderly
was never witnessed. On the 16th morn-
ing, some leaders were arrested and on
the evening of the 16th at the Shivaji
Park, there was another meeting of 3 to
4 lakhs of people. Some of them wanted
me to take away my Gandhi cap. I
told them, “Look here, this cap repre-
sents certain values in life and I shall
rather dic than remove it. I have not re-
moved it during British regime .and I
shall not remove it in the regime of the
Congress”. The meeting passed off more
or less qhietly. I want to know this
from the Bombay Government and par-
ticularly the city police. I want to know
when goondas were arrested and if they
were not arrested on the 16th, why were
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they not arrested. My humble submission
is this. As I said before, I am not blam-
ing anybody; 1 am only making out a
case that these facts show that there has
been something which cannot be defi-
nitely said to be true or false and hence
they deserve an enquiry. While I was
here in Delhi from the 12th to the 15th
January morning, the newspapers here
carried the story that the final decision
about Bombay, in what way it is going
to be centrally administered, would be
taken when the Cabinet meeting would
be held on the 18th. On the 16th the
news carried by the P.T.1. was that there
was going to be a surprise broadcast by
the Prime Minister. 1 am stating all
these things to show that something for-
ced the situation on the Government on
the 16th. 1 doubt whether it was a Gov-
ernment decision or whether it was a
decision prompted by some other consi-
derations not relevant for me now to
detail. Now, what happened during the
riot days? I have here a statement made
by Dr. Charanker who did good Red
Cross work in the 1942 movement, in
the naval riots of 1946 and in the
Hindu-Muslim riots. When he did the
same work irrespective of any political
consideration, the Red Cross flag was
removed from his motor car, the badges
of his volunteers were removed and he
and the volunteers were assaulted.

An Hon. Member : Shame !

Shri Gadgil: It is not yet an estab-
lished fact. Therc was an allegation in
the Press that when Congress people and
other workers wanted to go about pre-
aching for the establishment of peace,
the response of the Bombay Govern-
ment was not prompt or very helpful.
All sorts of allegations are made against
the Maharashtrian community. A lady
wrote a letter in one of the English
papers that there was molestation on the
Ghatkopar platform. Promptly another
fine gentleman, Natwarlal Shah, imme-
diately wrote a reply that nothing of
that kind happened and they were only
wild rumours which were set afloat. But,
that reply was not published in the Eng-
lish papers for three days, although it
was puﬁlished by another Maharashtrian
paper which is run under the same man-
agement. I do not know what has hap-
pened or what has not happened, but
there is a whispering campaign going
round in Delhi. I only want that for the
sake of our community, for the sake of
India’s good name and for the establish-
ment of goodwill and peace, an enquiry
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should be ordered. Let us know who are
guilty. An indication of that is to be
got from the figures of arrested persons
given by the Government of Bombay.

Shri C. Bhatt (Broach): May 1
know why you have used the Gujeratis
as the target?

Shri G ¢ Please keep calm;
there is nothing that way, I am your
best friend. 7,000 people have been
arrested. Out of them 4,955 were for
the disturbance of peace, 996 for breach
of curfew and about 1,198 for looting.
If you see the names from these 1,198—
many of them have a pcared—every
community is represented, because they
belong to no community spiritually; but,
they are goondas. I am very grateful to
my friend Shri Morarji Desai because
he has said in his speech, “I cannot
blame any particular section.” I am
much more grateful to the Prime Minis-
ter because he has said at Amritsar, “
cannot blame any community and it
has been the work of goondas; it is a
matter of regret to everybody.” There
is another international ~reason why I
want an enquiry. All the news that
have appeared in the foreign Press have
exaggerated the whole thing in such a
manner as to discredit us as being unfit
for democracy, this, that and the other.
Some people were interested in exagge-
ratmﬁ this without knowing what would
be the implications of an” exaggeration
of this kind. Was there a civil war? Was
there any attempt against the Govern-
ment? If that were so, the people instead
of marching to Kala Chowfi, would have
gone to the Secretariat. I do not think
that people who know that the way
to throw out the Government is to win
the election and send them to their home
unsung and unhonoured, would do like
this. If people realise the international
implications, they would not spell out a
civil war or a plan to overthrow the
Government. When I find our beloved
leader maligned and criticised in the
foreign Press as being a hypocrite, it
hurts me more, Only for this purpose at
least 1 say, let us look at these events
in the proger perspective. The second
reason is that it will be helpful in creat-
ing an atmosphere of goodwill.

I want to sum up that I am drawin
no conclusion. Whosoever is foung
guilty as a result of this enquiry, howso-
ever high he may be, should be punish-
ed. Even if I am found guilty, I am
prepared to meet the utmost penalty of
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law, although it is not yet abolished
under the Gandhian regime. 1 am there-
fore saying that there is a prima facie
case for an enquiry. I appeal to the
conscience of the Home Minister; when
he has ordered an enquiry when 9 peo-
le were dead, do not the facts that I

ave stated in my own humble way pro-
vide a greater reason for ordering an
enquiry of that Kind?

There is another point which I want
to touch. I am very happy that at the
Amritsar Congress Session, the Prime
Minister, the Home Minister and
Maulana Saheb, our great leaders, have
said that peaceful and democratic me-
thods are the ways of solving the pro-
blem. 1 entirely agree with them that
they should not yicld to violence. But,
at the same time, they must give con-
tinuous proof that democratic con-
science is working in the mind of
national leadership by taking concrete
steps to convince the people that
reason and argument prevail. Jus-
tice, fairplay, reason and argument are
the four vitamins of the democratic life
and if any one of them or the whole lot
is found to be deficient, to that extent
our democracy will not function. I read
in today's papers that Shri Acharya
Kripalani has suggested postponement
for a period of ten years. My humble
submission is, as Pantji has said long ago,
it will be a counsel of despair, Pandit
has been defined in Mahabharata as :

fafrwen: TwAd ATaEata s
FgsqwTe: aeqrent ¥ & qfew:

One who does not begin unless he
has some definite plan or principle or a
philosophy and once begun he will not
stop. He will continue.

fast: q: gaxf sfageawmr:
TR 7 afcawtea

Are these problems insoluble? 1 heard
a speech by our leader and Prime
Minister only a few weeks ago where he
said we must not run away from prob-
Jems, we must accept every challenge to
our statesmanship, challenge to our abi-
lity for constructive effort. in that spirit
we must accept this challenge. What is
the problem, after all? A part of it refers
to borders and another part to Bombay
and Punjab. So far as borders are con-
cerned, 1 have suggested, and I suggest
again : appoint a judicial authority and
let that judicial authority try to bring
about a compromise in as many matters
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as possible and if anything is left out-
standing, let us refer that to the Prime-
Minister and give him the authority to-
decide.

So far as Bombay is concerned, 1 re-
peat my offer : you give Bombay to
Maharashtra and I give a blank cheque
for safeguards. My friend, Shri Patil,
said that 1 have no credit in the bank.
He is right. I have no money in the.
bank. In fact, what little property I have
is already mortgaged with another bank.
But so far as the heart of the Maharash-
trian masses is concerned, I have more
credit than Shri Patil can even in his.
imagination think. That has been evi-
denced in the past by various elections
and I am sure if further evidence in
future is necessary it will be available.
Let us therefore approach this prob--
lem in the humble spirit in which
Mahatma Gandhi approached every
problem. As I have often said, reorgani-
sation of states is organisation of free-
dom. And just as in our Constituent
Assembly everybody was allowed to give
his own views and there was freedom of
voting because everybody wis interested
in having the best possible Constitution
for our country, similarly, in a sense the
suggestion made by some of my friends
on the right that this is a thing in which
everyone of us is interested may be con-
sidered. There is nothing wrong in at
least trying to explore the possibilities of
working out that suggestion, if accepted.

A phrase used by me in a particular
context is there in cold print. But [ have
been made disEroportionately famous or
infamous for that. I say, Sir, in a demo-
cracy nobody should consider himself
infallible and nobody should be indis-
pensable. If we do not subscribe to this
creed, it will not be democracy. My sub-
mission then was that if this is not done
then this will happen. So I am very
much afraid to foretell what will happen
in the near future because, it seems, in-
telligent anticipation of events is a crime
according to certain people and certain
Earties. Therefore all I say is that we

ave hard times before us. May I refer
to an incident that happened when our
beloved Pantji was congratulated for
having attained 69 years ? I then told
him—it was in September or earlier than
that—that as far as I see, the times are

_going to be very hard both here and ab-

road and I look upon him, I said, as the
deepasthambam, as the light house, as
guide of the destinies of this country.
So, can any one now say because I have
said these hard times have come true?
Please, therefore, do not misunderstand.



475 Motion en Address

If I speak anything, I take the full con-
sequences of that. Whatever I felt 1
used to write to him and right from
August up to last week 1 have been writ-
ing and speaking to him. I want him to
consider how long you will deny demo-
cratic rights to Bombay. By all canons
of fairplay and justice it belongs to
Mabharashtra. I understand your ditficul-
ties, whatever they are. But no Govern-
ment can claim to be democratic if it
considers prestige to be the only thing
that matters. Prestige if of justice, pres-
tige is of truth, prestige is of enduring
fricndship. In that spirit 1 appeal to the
Government, to think of their own mis-
tukes and be magnanimous. But I want
to tell them that they cannot have the
exclusive privilege of being fallible.
Every human being has that failing, to
err is human. Therc are two things,
rather two persons, who never commit
mistakes : one is God above and the Al-
mighty editor below. They never com-
mit mistakes. The rest of the people,
they do commit mistakes. I commit
mistakes. Everybody commits mistakes.
It is through mistakes that we go to the
next stage of progress. Democracy, I
know and appreciate, is Government by
consent, Government by argument, Gov-
ernment by peaceful negotiations. And
if we cannot succeed today, let us not
say we cannot succeed tomorrow. Let
us continue to search and explore the
possibilitics of having an agreed solution
or having a fair solution of the prob-
lem. 1 am certain the right thing will
be done. All I want to say in conclusion
is that let that right thing be done in
time and let it not be said, as was stated
in the case of the British Government,
that whatever they did, they did too late.
Therefore, don't condemn anybody
without proper enquiry. Mahatma
Gandhi, when he was asked to condemn
the violence of the people in 1942, said
“a mole hill of popular violence had
been shown by  Government to be a
mountain; what the police bas done has
becn defended on the ground that there
Were no excesses on be%mlf of the police
-and what was only necessary was done.
The people had at least some cause for
what they did. Government had none. 1
cannot judge popular action by the foot-
rule of truth and non-violence unless I
can apply the same measure to Govern-
ment action”. I therefore, in all humi-
lity ask in order to clear our con-
science, clear the fair name of India and
to give a proper perspective to whatever
has happened in Bombay to the inter-
national world for an inquiry and let
them then reappreciate what has hap-
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pened. This is what 1 want to say and,
I am sure, that my appeal will not go
unheeded.
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Shri Asoks Mehta (Bhandara): Last
year on this occasion 1 drew your atten-
tion to the disproportionate space given
in the President’s Address to foreign
affairs. I find that this year perhaps more

space -has been devoted to external
affairs. Out of the 26 paragraphs in the
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‘President’s Address, fourteen are devoted

to external affairs. I feel that this shows
a lack of focus, a lack of perspective
particularly when great things, impor-
tant things, grave things are happening
in our country.

I am surprised that in the Address the
President has struck a note of satisfac-
tion and cautious optimism. I have re-
turned to the Lok Sabha from the inter-
sessions period with a nightmarish - feel-
ing in me. I have come greatly shaken
up because in my City and in some other
Karts of the country I have found events

appening, emotions emerging which

are loosening the very fabric of our
country. There arc tears in the fabric
that hurt us. Things have happened of
which as an Indian I feel hurt and hu-
miliated. 1 am surprised that there can
be a mood of complacency in.any part
of the country, least of all that such a
mood should exist in the President’s
Address. .

The question that we are facing today
of integrating our political life on a surer
foundation has been faced in the rccent
past by sister countries of Asia. In
Pakistan, as we all know, the linguistic
States were eliminated and two zonal
States have been crcated, one for the
West and one for the East. The Indone-
sian Republic emerged as a federation.
There were sixteen partner States and
autonomous regions. The federation was
dismantled and a unitary State with ten
provinces was brought into existence in
1950. As you are aware. the insignia of
Indonesia is a golden Garud, and the
Garud carries a shield with five fields.
and that is the famous Panch Shil.
Just beneath the shield there is the na-
tional motto of Indonesia; Bhinneka
Tunggal Eka, i.e., unity in diversity
We have been giving a considerable
amount of attention to Panch Shil that
has come from Indonesia. We have al-
most appropriated that word. May I
suggest that we might with profit appro-
priate the motto of Indonesia also, viz.,
Bhinneka Tunggal Eka?

How are we to discover out of the di-
versity the unity that we need? On the
S.R.C. Report I hear only choruses and
cacophonies. I find it very difficult to
identify myself with any of those choru-
ses, and that is the reason why on the
Iast occasion my only contribution was
to remain silent. There are, however,
occasions when even solo voicss have
some value particularly when one finds
that the situation has been permitted to
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grow {rom bad to worse because of the
lack of decision. I find that those who
are entrusted with the responsibility of
the Government have approached this
problem of reorganisation without a
careful consideration of all the problems
involved and their aspects. Their atti-
tude has been changing from day to day,
from time to time. Some time back the
Secretary of State of the United States
of America defined his policy as one of
going to the verge of disaster.

I feel that on this question of States
reorganisation the policy of the Prime
Minister is to permit the nation to go to
the verge of disaster. He has been spark-
ing the drive and pulling back suddenly.
As was pointed out by Shri Gadgil, as
early as the 17th or 18th August the
Prime Minister had sdid that what hap-
pened in Bombay City on the 16th was
a ‘dress rehearsal’ of what was likely to
happen when the question of States re-
organisation was taken up. He was
aware, therefore, of the passions that
were working, of the emotions that had
been roused. But no care and no precau-
tions were taken or such limited precau-
tions were taken that we were faced
with developments, the like of which
perhaps this country has not witnessed
before.

There have been linguistic States.
Linguistic States have been created in
the past. Take Orissa, for instance. 1
believe it was in 1935 that the State of
Orissa was carved out. I believe at that
time a substantial number of Oriya-
speaking pecople were left out of the
State of Orissa, some of them in the
old State of Madras, some in the old
State of Madhya Pradesh, some perhaps
in old Bihar too. There must have been
discontent. But there was ne upsurge.
But this time merely because a lakh and
a half of Oriya-speaking people were
left in Bihar, just on that question, we
know that almost an insurrection was
staged in Orissa. Something has come
over us. This question of language, as
I was trying to point out, created diffi-
culties in Pakistan. It created difficulties
in Ceylon. The ruling Party in Ceylon
had agreed that the State would have
two State languages. Suddenly, it has
been decided to have only one State
language, and the island is today see-
thing with great discontent. These are
questions which cannot be settled in a
piecemeal manner. They cannot be
settled in the manner in which the
Government ‘have been handling them—
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taking up one attitude today and an-
other attitude tomorrow. Take, for in-
stance, this question of zonal councils.
There is nothing new about it. I believe
in article 263 of the Constitution there
is a provision for such zonal councils.
They could have been created. They
can be set up even now under the Cons-
titution as it stands. What are we going
to get by the zonal councils ? What are
we getting even by the zonal States that
are sought to be created in Bihar and
West Bengal ? When 1 read about the
creation of the State, I welcomed it. ‘1
welcomed it because 1 felt that we were
taking a new turn that is needed. But
what do we find? You know probably
more than I do that it is not going to be
a real State. All the divisions, all those
dividing lines are to remain. The unify-
ing force is to be applied only at the top.
That is not the way in which this pro-
blem can ever be solved.

1 come from a part of the country
which has earned a very bad name just
now—Bombay City has earned a very
bad name. I was born in Gujarat. 1 hap-
pened to be a Gujarati by birth, but I
was brought up in Maharashtra, all my
life. I represent a Maharashtra constitu-
ency here. Perhaps I know Marathi better
than 1 know my mother tongue. Believe
me, therc can be no solution for my
part of the country if we are going to
think in terms of unilingual States. Uni-
lingual States will only add to our diffi-
culties. 1 am sure you have seen Dr.
Ambedkar's new book, “Thoughts on
Linguistic States”” Dr. Ambedkar is a
Cassandra and we do not like to hear
his croakings, but we may ignore them
only at our peril. Perhaps 13 years back
he wrote Thoughts on Pakistan. 1
was annoyed, I was irritated by that
book, 1 wrote a reply to it called. The
Communal Triangle in India. 1 fcel that
it was*necessary to listen to the croak-
ings of that Cassandra. 1 would appcal
to you to read th¢ book that he has
written. He has warned us that out of
these linguistic States, we shall be facing
the third round. We have had the com-
munal round of disturbances in our
country. Wc¢ have had the linguistic
round of disturbances in our country,
and, God forbid, we may have to face a
third round, the final round of our dis-
integration, that of caste conflict in our
country. Create unilingual States; you
will be depressing, you will be annihi-
lating any kind of all-India leadership
from emerging in our country. You
will be creating conditions where in
these unilingual States, the caste forces
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will come to the top. As regards my
City, 1 listened very carefully to what my
hon. friend, Shri Gadgil, had to say.
He made a demand for an inquiry com-
mittee. 1 hope the Home Minister will
not concede that demand. What will be
ined by that inquiry committee? I
w what has happened in that City.
I know what humiliating things have
happened, things ‘that hurt me and hu-
miliated me. It makes no difference as to
who is responsible. Do we want to go
into this? we want to probe into
wound and keep the wound alive? Or
do we want the people to come together?
—ito forget what has happened and to
restore the last links of goodwill and
comradeship between the different lan-
guage groups in the country? If that is
what we want—] do not know what to
propose for the rest of India,—for my
part of the country let us have a bilin-
gual State. Let the Gujaratis and Maha-
rashtrians come together and form part
of a single unshakable State together,
because that is the only solution. There
is no other solution for my part of the
country. You cannot take away, you
cannot break what has got to be united.
The Gujaratis and Maharashtrians are
complcmentary people. You will divide
them only at peril to the country and
peril to our people.

I know that mine is a solo voice.
There are very few people who seem to
agree that this is the best solution. It
is not some kind of appearances of unity
that have to be created. I believe in
India today what we need is carving out
of States which have nothing to do with
language boundaries. If we are going to
have this language boundary, if we
are going to have purely linguistic
States, we are going to face morg and
more trouble. I am inviting your atten-
tion to the experiences of Pakistan, of
Indonesia and of Ceylon. Let us learn
from the experiences of other countries.

1 would like to say a few words about
the economic conditions in India. I find
that we continue to have patterns of
stagnation and growth. Simultaneously
in India we are witnessing economic
stagnation and economic growth. Unless
something is done, this again will create
far-reaching complications. In the last
year, the increase of money supply was
to the extent of Rs. 200 crores as against
Rs. 120 crores in 1954. Prices have
increased by about 9 points in the last
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six months. The rise in price of indus-
trial securities, particularly on the Bom-
bay Stock Exchange, was about 20
points. The stock of cotton textiles with
the manufacturers this year is just 301
million yards as against 663 million
yards a year back. All these indices
suggest that the inflationary pressure is
slowly mounting up. Whether we wel-
come that kind of an inflationary pres-
sure is a question which needs to be
seriously considered. Nothing will be

gained by permitting inflation to creep

on us. If we want inflationary pressure
to grow, let us understand it, analyse it,
and accept it willingly. 1 would feel
‘very unhappy if inflationary pressure
grows in our country without the know-
ledge and understanding of our people.

We nationalised the Imperial Bank of
India some months back, and many
friends here are very happy and proud
about it. But what do we find? Though
bank advances have gone up by Rs. 70
crores, as far as advances to agriculture
are concerned, the increase is only Rs.
24 crores; the increase is only 01 per
cent. The Imperial Bank of India was
nationalised primarily to provide credit
facilities for our agriculture. But in the
few months for which it has been func-
tioning now, it has not shown any re-
sults of which we can be legitimately

happy.

Industrial production in our country
has been increasing at the rate of six
to eight per cent per year. In 1955, the
increase was  slightly  higher by
about nine per cent. But we find that
employment in factories has been in-
creasing only by one per cent a year.
Since 1948, the total increase in emp-
loyment in factories is only eight per
cent. And in some States, especially
in the State of West Bengal, for ins-
tance, since 1948, employment has gone
down by ten per cent. This is what I call
a pattern of growth and stagnation.
Rise of output is matched by low levels
of employment. And in some States,
employment has been going down stca-
dily. We all know that the number of
unemployed has been increasing. Where-
as there were 3:31 lakhs of unemployed
people registered in the employment ex-
changes in 1950, in 1955, the number
had gone up to 6'95 lakhs, But when we
look at the number of persons who are
emgloyed. we find that as against 4:17
lakhs for whom jobs were found in
1951, in 1955 only 1:37 lakhs were
found employment.
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hon. friend Shri Tulsidias has I am readin Wm AlCC.
MY oD, en o whenm has Economic Revll;ew Amritsar Session

given an amendmeat v '
tried to draw the attention of the Lok
Sabna to the great contribution that the
private sector has made to the develop-
ment of our economy. May I point out
to him that in 1955, the number of
registrations in the employment ex-
changes was 13:6 lakhs, while the num-
ber of persons for whom employment
was found in the private sector was just
34,0007

As far as educated people are con-
cerned, there 5:57 lakhs of educated
unemployed in the country; and about
a lakh of them are in the State of Uttar
Pradesh alone. About 70,000 to 80,000
are in West Bengal. Nearly 1-40 lakhs
of graduates. are unemployed in our
country.

All the hidden reserves of labour
have not come out, but the fact re-
mains that unemployment is engrained
in our economic system. While we all
talk very proudly about our achieve-
ments, let us also be aware of the other
side.

1 am anxious that we should be aware
of the other side for this reason, namely
that 1 believe that there is a macro-
vision and there is a micro-experience.
The Parliament and all the leaders sit-
ting there, the leaders of the ruling party
try to look at the country.

Shri Syamnandan Sahaya (Muzaf-
farpur Central) : They are not sitting,
but sleeping there. (Interruptions)

Shri Asoka Mehta: But they do not
realise, and they do not take into consi-
deration what is reully happening to the
little people in the countryside. We
enact legislation here, and we are hav-
ing our big plans. But what is happen-
ing to the common people?

I would invite vyour attention to
these things. Perhaps you have seen
these things yourself. 1 have seen them.
Each one of us who has gone round the
country, who has been going into his
constituencies visiting the villages, has
seen what is happening. With your per-
mission, I woulg like to invite your at-
tention to one or two significant descrip-
tions of what is happening i our coun-
try, while we feel satisfied and cauti-
ously optimistic about the development
in the country.

Special). At page 40 of that publica-

tion, this is what the editor has to

say :

“l asked: ‘Chotu Murmu, what

will you do if somebody kills you v
I was constrained to ask this ques-
tion because Baidyanath Babu told
us and many others in Purnea told
us, that in the Course of the last
two or three months, from the time
or three months, from the time
that the Settlement Operations, cur-
rently on in district Purnea, had
been taken up in right earnest; 18
peasants were murdered. Actually
the very atmosphere of district Pur-
nea smelled of these murders. Mur-
mu did not react to my above
query. I again asked him : ‘Chotu
Murmu, what will you do if some-
body kills you? He replied. ‘HU-
ZOOR, we have after all to die, 1
do not mind if I die, but 1 will not
leave my land'.”

This is what is happening in our

country.

1 shall invite your attention to another
article that has been published in The
Economic Weekly, a very interesting
article about the conditions in the vil-
lages in the State of Mysore.

In the Sarinda village of Manbhalli,
recently, the panchayat was elected,
and in the panchayat some untouch-
ables also were elected as members. And
what does the author find there ? He
says :

“The Untouchable members
never dare to enter the place where
council meetings are held.”.

We have passed legislation; we have
abolished untouchability; we have made
it a crime. We are satisfied that we have
done ajl that needs to be done. But we
find that even when an untouchable is
elected to a panchayat he dare not
to enter the place where the council
meetings are held.

And what is happening in Lokapura
village?

“In Lokapura, a village about two
miles from Manhalli, economic,
political and social power was ves-
ted in the Lingayats prior to the
recent election, although the Untou-
chables were in the majority. As a
result of the new legislation, Un-
touchables gained a majority in the
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village council elections and conse-
quently elected an Untouchable as
village chairman, Untouchables
gained political power in Lokapura,
ut nothing changed in their econo-
mic dependence on the Lingayats.

This divergence between politi-
cal power on the one hand and
economic and social status on the
other has led to serious friction in
Lokapura. The Lingayat headman
refuses to have anything to do with
the newly-elected Untouchable
council members or chairman, and
the Lingayats, as employers, have
discarded responsibilities they for-
merly carried for their dependent
Untouchable families. The newly
gained political power offers small
compensation to the Untouchables
for the loss incurred when the Lin-
gayat severed ftriditional bonds.”

I have nothipg against the Lingayats.
I am not comﬁaining against them. But
I am merely pointing out that these are
the realities of our country, and we seem
to be shutting our eyes, and we seem
to be satisfied and cautiously optimistic
about what is happening in our country.

I would beg of you, therefore, to real-
ise that while we should have the wide
rolling vista opened up before us, and
we should have the macro-vision, we
the macro-experiences of the little peo-
ple.

How can thec common people feel en-
thused, when this is the reality of life
in 54 lakhs of villages in India? There-
fore, the President’s Address, if it is
going (o assess the conditions in our
country correctly, should not merely
deal with the macro-vision, but it
should also think in terms of the micro-
experiences of the common people, and
see how far these difficulties and these
experience can be set right.

Then again, much has been made in
the Address about the First Plan and
the Second Plan. Now, let us look at
the First Plan. Many good things have
been done. But lct us not forget, and let
us not ignore our failings and our short-
comings. And what are those short-
comings? ’

2 pM.

1 shall confine my observations and
shall invite your attention only to ex-
tracts from the draft outline, a report
that has been prepared by the Planning
Commission {tself.

21 FEBRUARY 1956

by the President - 490

It says: . .

“It has not been possible to uti-
lise the provisions in the plans for
a new iron and steel plant and for
setting up a heavy electrical plant
except to a small extent.”

Then again, at page 5, it says :

“There have also been shortfalls
in expenditure on community pro-
jects, education, village and small
industries etc.”

It says on page 74:

“Invariably the intentions of land
reform legislation have not been
fulfilled to the extent hoped for
because of inadequate administra-
tive action and weakness in organi-
sation at the village level.”

At page 80, it says:

“Littlc has been done for the
benefit of landless agricultural wor-
kers.”

We find that the weakness ultimately
lies in our inability to reach the lower
levels. Everything may be all right at
higher levels; capital may be very sound;
but, at the base, at the bottom, we lack
organisation, we lack administrative
ability, we lack the wherewithals where-
by village industries or education or
community projects can be properly put
through, from where land re-
forms can be adequatcly implemented
or where benefit can bc brought to the
landless agricultural workers.

In the Second Plan we are anxious
to overcome these very difficulties. In
the Second Plan the net national pro-
duct of the industrial region will in-
crease in the factory establishment from
43 per cent during the First Plan to 64
per cent in the Second Plan. But, in the
small enterprise the increase will be
from 14 per cent. in the First Plan to
30 per cent. in the Second Plan. Like-
wise, the plan outlay on large-scale in-
dustries in the second Plan as compared
to the First Plan is fourfold. The plan
outlay on village and small-scale indus-
tries in the Second Plan will be seven-
fold more. If these things are to be
done, if the difficulties of the First Plan
are to be overcome, they are not going
to be overcome merely by drawing up
a right Kind of Plan. These deficiencies
at the bottom that have prevented us
from implementing whatever legislation
we may have enacted here or whatever
plans we may have drawn up have got
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to be eliminated. If they are to be im-
plemented, may 1 point out that Govern-
ment should get over the habit that
they have formed of exercising a mono-
poly not only over decisions but even
over consultations. On every matter, I
can understand the area of decision
being occupied by the Government of
the ruling party, but even the area of
consultation is out of bounds as far as
we are concerned. On no question is it
thought worth while to take other par-
ties and other individuals into considera-
tion. -

For instance insurance companies
were nationalised. Members of Parlia-
ment were here only a few days before
this Ordinance was issued. They had
come here as members of a consulta-
tive committee. Not one of them was
taken into confidence. It seems that
whatever is to be done, whether it is
the question of nationalisation of in-
surance, whether it is the question of
redrawing the administrative map of
India, the sole authority, the sole power
not only of decision but even of con-
sultation must reside with the ruling
party. I say that because I find that the
AICC was consulted as far as the na-
tionalisation of insurance was concern-
ed. In the AICC bulletin, fullest details
of nationalisation are published for a
period of 4 months. The Secretary of
the AICC, the office of the Economic
Department of the AICC will be taken
into confidence but not the Members
of the Lok Sabha ; he is not a Member
of the Lok Sabha but because he hap-
pened to belong to the ruling party, the
Finance Minister can take him into his
bosom and share with him some of his
secrets. But, we, who belong to the Lok
Sabha, we who represent the ple of
this country in howsoever small a mea-
sure, we are not to be consulted and
we are to be ignored. We do not suc-
ceed- in communicating to them
feelings, the moods, the difficulties,
the agonies and ecstacies of our people
at the bottom. They do not know ; they
themselves admit that the channels of
communication have got blocked up,
and the leadership is no longer able to
play the role of sources of stimulation,
The leadership is not able to stimulate.
What is the condition in the country
today ? There is fear at the top; there is
pessimism among the professional peo-
ple ; there is indifference, there is apa-
thy, there is silence (Interruption)
among the common people and that
silence is a pregnant silence, it is a
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fateful silence, it is not a hap-

y silence . The apathy is not
appy apathy. Therefore, if we are to
move. forwards, whether it be the re-
crganisation of the States, whether it be
the implementation of a new Plan, if
we are going to break up this pattern
of stagnation for God's saEe do not call
that a socialist pattern of society—if that
want of growth and stagnation is to be
broken up, if the whole country is to
move forward, let us think in terms not
of this side of the House or that side
of the House. Let us think in terms of
putting all our strength together, our
energies together, our thoughts together
and find out what would be the proper
and what would be the adequate solu-
tions.

The sooner we are able to take the
problem of States reorganisation out of
our path, the greater will be our ability
to move forward. I hope and trust that
this controversial question will be set-
tled soon, but will be settled in a man-
ner which will not widen or accentuatc
the tensions that have grown up, which
will not widen the gulf that has been
created but which will be solved in a
manner whereby the unity and integrity
of our people will be strengthened; ' it
will be solved in a manner whereby we
shall think not in terms of our smaller
loyalties, of our smaller allegiance but
in terms of the largest loyality and the
largest allegiance that any Indian is
capable of.
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to defend and protect all interests
and colonics belonging to Portugal
against all encmies, present and
future.”
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.~ Shri Syamnandan Sahaya (Muzaffar-
pur Central): I have glanced through
the amendments which have been
tabled and have listened with caution
and respect to the speeches made but
the one thing which appeared to me as
being a demand from many sides of
this Lok Sabha and an expectation in
the President’s Address is that it ought
to be an encyclopaedia of informa-
tion and must be an exhaustive survey
of future prospects. I do not share that
view. It is not possible to state in a
speech all the information that possibly
the Government can give in an Ad-
dress of this nature nor is it possible to
state with precision all that the future
may have in store. In any case, 1 feel
that generally the Address has dealt
with the outstanding features in this
country and has also given expression
to what is immediately before the
Government for future developments.

I have been associated with the co-
cperative movement for a long time
and one of the things which I welcome
particularly is the emphasis that the
Address lays on the co-operative
method, for the purposes of develop-
ing rural economy and also for deal-
ing with what are described as small-
scale industries. The world, in my opi-
nion, is at present torn between two
ideologiecs. One is what is known and
called the capitalist economy where the
individual has a great incentive and
also makes large profits resulting in the
accumulation of wealth in comparati-
vely fewer hands. The other is what
may be called the socialist economy,
but truly speaking, I take it for the
time being as the State economy where
generally the entire economic uplift of
a country, the creation and develop-
ment of industries, of agriculture and
all  things connected with the nation
and the country are handled by the
State itself, of course for the greatest
good not only of the greatest number
but of the entire nation. It is difficult
to foretell at present—although some
of my friends may not agree with me
—which particular policy and eco-
nomy will succeed in the end. We have
before us two countries, the United
States of America and Russia. In the
United States of America the capitalist
system prevails. I have not been to
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America but we are all told that every
third man there owns a motor car. It
just indicates how prosperous people
generally in that country are. There is
the other country, Russia, which during
the course of a few years has made
such a tremendous progress that it
staggers those who go and watch things
being done there. Therefore, it is diffi-
cult to say straightway as to which
particular system will ultimately prevail
in the world as being the best under
the circumstances. But one thing is
quite clear. Whether this system suc-
ceeds or that system succeeds, there is
no doubt that in a country like ours
we can neither shut out completely in-
dividual initiative nor can we say that
we shall not adopt a policy whereby
agricultural industry which is, I sup-
pose, the biggest industry in this coun-
try and other industries are not run on
a basis which may be of the best social
advantage to the country. Now, we
have to find a via media between the
two, and I feel that the co-operative
method perhaps might be the via
media. It aliows for individual initiative
and incentive and also for collective
ownership, for collective farming, for
the use of implements in agriculture on
a co-operative basis. That being so, I
have every reason, as I have stated .be-
fore to welcome this pronouncement
and as we all know, agriculture,
left entirely to itself, in times of falling
prices might not meet the economic and
financial needs of the countryside. It
is, therefore, essential that the small-
scale industries must remain as a part-
ner in the development of rural areas
and the rural population. But perhaps
it was not visualised when the particu-
lar aspect of the Address was under con-
sideration that under the co-operative
sphere even large industries are now
being tackled. There are now in the
country nearly eight or ten sugar fac-
tories which are run on co-operative
basis and a good number of ginning
factories have also been started and are
being run very satisfactorily by co-ope-
ratives. I hope, therefore, that in time
to come the sphere of co-operative ac-
tivity will not merely be confined to
agriculture and small-scale industries.
but will also be extended to large indus-
tries, and if once we succeed in doing
so, it would be appreciated that all we
need for the purposes of a socialist
State, i.e., for the purposes of equitable
distribution of profits and wealth, will
have been materially and substantially
achieved without causing what we have

-
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known in the process elsewhere—hard-
ship to any class—hardship which per-
haps might not be palatable yet to this
country,

~What is agitating almost all people
who keep themselves in touch with the
day-to-day affairs of this country is the
question of reorganisation of States.
When the matter was first mentioned in
the President’s Address on a similar
occasion in the past, I had an oppor-
tunity of taking part in the debate that
followed ‘and I said then that it appear-
cd 1o me that the step we were taking
‘in that direction was perhaps prema-
ture. I find now that the consideration
of this matter has raised many more
problems thaa it has solved. My own
view is that it has created a situation in
which apart from what may happen in
the future, in the present we have lost
" appreciably—] am using this word after
due deliberation—both at home and
abroad. However, that is past history.
There is no going back now, in my
opinion, on what has happened, for two
reasons. It may be said that a wise
man changes his mind and a fool does
not. But I am not sticking to this
maxim at present for another reason.
The reason is that this problem has been
raised. It has agitated the public mind
and scrious situations have developed
in some parts of the country. To ig-
nore it now or to give it a decent burial
will not be, in my opinion, the right
course. The matter has got to be settled.
But in thc settlement of this affair, in
the larger interests of the country and
of the nation as a whole, one thing has
to be kept pre-eminently before our
minds /.e., let nothing be solved on the
principle of *“Peace, oh Lord, in my
time, and after me the deluge”.

If, however, we followed only a
policy of least resistance, posterity will
always lay the blame on us, that we
did not do the duty we owed to the
country and for which we were sent
here. I know that in a decision of this
nature, it is impossible for any Govern-
ment to give a solution which would
pleasc everybody. Socrates and Aris-
totle, if they were here sitting on the
Treasury Benches, would not have been
able to give a solution which would
please everybody. But, the decision, as
I have submitted, must be taken with
firmness. The problem has been raised
and it has got to be solved. About ten
Years ago, some people said that they

3—6 Lok Sabha.
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had a different culture and therefore
theremust be a partition of India. I
remember having attended a meeting of
the Muslim League. I was invited by
some Muslim friends and I attended
that conference. I was sitting there lis-
tening to the spceches. The Maharaja
ol Mahmudabad was addressing the
meeting and I was just listening, It was
no business of mine to get up and enter
a caveat. But, I met the Maharaja
Saheb, the President, again at tea the
following evening. I said, “Saheb, I had

. been listening to your speech very care-

fully this morning. You said that we
wear different dress, eat different food
and speak different languages and
therefore, we should have a separate
country. Here we are sitting. You are
wearing a chapkan and I am also wear-
ing a chapkan. You are wearing a
churidhar pyjama and I am also wear-
ing a churidhar pyjama. Perhaps yours
may be better sewn because you come
from Lucknow; but there is no differ-
ence in dress. You may say, I am wear-
ing this dress for this particular
occasion. Ask the other Muslim friends
whether I do not wear the same dress
almost every day. Then you talked
about food. Come along to the distant
villages and see the Hindu food and
the Muslim food. It is the same. It is
the same in the lower middle-class and
in the upper middleclass. Then, you
said something about our languages
being different—Urdu and Hindi. Here
1 am talking to you in Urdu. You come
from a place which is called Ahl-e-
Zaban, Lucknow, and perhaps you can
speak a little better Urdu, though I do
not admit that as yet. But here there
are other Muslim friends and I doubt
whether they will be able to talk as
good Urdu as I do. What is the differ-
ence in culture ? If you want a separate
country, say so; do not base it on cul-
ture.” Unfortunately, Sir, we are faced
with the same problem in the question
of the re-organisation of States, and we
talk of separate culture. I cannot under-
stand culture being scparate as an in-
dividual thing belonging to a particular
people. What is our culture ? It is not
what the Aryans brought from Central
Asia, Culture is a combination of all
that has happened from the time they
came here. Even before, we had the
culture which we had secured from the
Dravidians and the other people who
inhabited this country before. Most
regretfully one finds sometimes faced
with a situation that culture must be
protected, language must be protected
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[Shri Syamnandan Sahaya)

and so on. These things appear to be
rather discomforting. It is essential for
those whom destiny has placed in power
to be firm. One, however, notices,
sometimes, perhaps on account of his
lack of knowledge of internal working,
a certain amount of weakness. It
seriously affects the country as such, I
still feel that here is a question of a
particular thing being done which
ought to be done in the general interests
and not merely to pacify a false and
undesirable claim like having a sepa-
rate culture this and that.

Perhaps, my friends from my State
and also from other States, will be un-
consciously thinking about the merger
of Bihar and Bengal. I may submit that
the Chief Ministers of Bihar and Ben-
gal must come forward boldly. As I
have stated before, if the nations in-
terests are served by a merger, bhave
merger by all means.

Acharya Kripalani (ﬁhagalpur cum
Purnca): Murder!

Shri Syamnandan Sahaya: Yes, some-
times even murders are taken recourse
to; it is nothing new. Acharya Kripalani
knows it as a Professor of History; I
have been his student and he has
taught us. This question of merger has
not had any serious objection raised
against it both in the Bengal and Bihar
Press. It is because, after all it is the
development of particular part of the
country that is India and if the deve-
lopment would be accelerated by means
of joint action and co-operative action,
I see no reason why one should not
accept it. At present on principle I do
not think there will be any objection.
But it all depends upon how ultima-
tely things shape when the pictures are
fully drawn. 1 have full faith in the
ability of the two Chief Ministers and
I think when ultimately the picture
comes up before the country, it will be
such that it may not be harmful to an
part of those two States. But, there is
one thing in this connection which I
want to suggest for the consideration of
those who may be drafting the Bill. It
may be absolutely untrue, but from
newspaper reports I find that the pro-
posal in the Bill that will be introduced
in the Lok Sabha with regard to Bihar
and Bengal will contain the recommen-
dations of the S.R.C. so far as the
transfer of a part of Bihar to Bengal
is concerned, I do not consider it ad-
visable from two points of view. In the
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first place, if the Irogosal for merger
has been accepted, then it does not
stand to reason why the question of por-
tions Bengal coming into Bihar or por-
tion of Bihar coming into Bengal should
be taken up now. Secondly, this ques-
tion of the transfer of a certain portion
of the territory would create an amount
of bitterness in those parts of the coun-
try. )

Shrimati Renu Chakravartty
hat) : Bhai-Bhai.

Shri Syamnadan Sahaya: Some
people say “Bhai-Bhahino” also! Of
course, it is perfectly all right to say
“Bhai-Bhai” or “Bhai-Bhahino”.

I was suggesting that it would not
be politic and it would not be further-
ing the cause of the merger if you in-
clude that. A decision has to be taken,
and let it be taken quickly. The more
it is delayed, the worse it will be. I
would, therefore, suggest strongly for
the consideration of the law-makers
that it would not be right to include
that. But, if you are not in a position
to come to a decision now because of
the various meetings of the legislatures
and so on, at least postpone it for some
time. The residents of Bihar who are
in favour of this merger will be greatly
handicapped if you take this step when
proposing the legislation.

3 p.M.

(Basir-

I think I have taken a lot of your
time and I do not know how much
more time I have got. But I will say
one or two things and will finish soon.

I §uppose it is now customary when
speaking on the President’s Address to
say something about the international
affairs or what you call External Affairs.
1 read somewhere a jurist pronouncing
that it was not merely enough for a
judge to lay down good law; it was
also necessary for him to create the
impression that the particular judge
was laying down good law. I think this
is a very sound policy which could or
should be followed in other spheres also.
With regard to politics we have been
pronouncing, perhaps rightly, but some-
times in season and sometimes out of
season also, that ours is a policy of
neutrality, dynamic of course. Now, let
us say this is a right course. No one
would dispute, I suppose, the rightness
of this policy. But I think it is equally
desirable that this impression should be
created abroad that we are ncutral and
we propose to continue to be such.
From what we have seen in newspapers
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of late, I am inclined to think the im-
pression is not as it should be. It is
difficult for me to lay blame for this on
the Central External Affairs Ministry
or on our Ambassadors -abroad. But
whoever may have the charge of this
part of the function should, in my opi-
nion, be able to create the impression
that ours really is a policy of neutra-
lity though a little dynamic.

With regard to our frontier prob-
lems, somehow or other I fecl that we
ought to take some other course also.
We have been waiting now for years
to settle our frontier problems. The
problems arise from various negotia-
tions going on between Pakistan and
India about the transfer of movable as-
sets and immovable assets, about the
exodus of population and all that kind
of thing. Then after that we had dis-
cussed the Kashmir problem. Since then
we have got the Goa problem and last
but not thc least we have also got the
Nepal problem. As to the Naga prob-
lem—somebody hinted it—that 1 consi-
der yet not as a frontier problem but
as an internal problem and I do hope
that we will be able to settle it. But
in all these four others I do not think
that we have been successful to an ex-
tent on which we could congratulate
ourselves. The problems are difficult
indeed. But a policy of mere ahimsa, 1
think, may not be as successful as we
should like it to be. 1 am reminded
about the story of the old serpent. He
went to a rishi, yogi, and asked : How
am I to secure salvation? The rishi
replied : Don't bite anybody and after
this life, in the re-birth you will secure
a higher birth. So the serpent accepted
“the rishi's version and went away. After
some time when the boys saw that this
serpent was harmless and will not bite,
they began to beat it and pelt stones
at it. Then the serpent went to the rishi
again and said : This is my problem, 1
am suffering like this; the boys are
troubling me. The rishi said : 1 asked
you not to bite. But I did not tell you
not to hiss. I do not know how far this,
advice will be acceptable to the Govern-
ment of India. In any case, whatever it
may be, I think it is time that we did
something on this problem. It requires
serious consideration.

I will, before I conclude in a minute,
say that I am sorry to find that in the
Address or in the general plans that the
Government of India have been formu-
lating—the First Five Year Plan, the
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Second Five Year Plan and the so
many yojanas and schemes we have
not done anything materially in the
matter of the beﬁgar problem. He who
has passed a night during rains on the
streets of a city can only appreciate
how welcome it is to have a roof over
him. It is a matter to which, I think,
attention should be drawn and Govern-
ment must give, if not their first I sup-
pose the second priority because we
are talking of a socialistic pattern of
society. Now we talk of socialist
society. But when we do so, what about
the real needy persons who are at the
lowest rung of the ladder ? Their case,
1 think, ought to deserve very serious,
careful and sympathetic attention if we
desire really to have a socialist State in
this country.

The other point to which I wanted

to draw the attention of the Govern-
nient was....
Mr. Chairman: Mr. Sahaya has al-

ready exceeded the time limit.

Shri Syamnandan Sahaya: 1 will not
take any more of the time I will also
draw the attention of the Government
to the necessity of expanding the acti~
vities of the Nationalp Cadet Corps in
all the colleges in the country and of
the ACC in all the high schools in the
country. It will mean a little money, 1
appreciate, but it will pay dividend far
in excess of anything that we can ima-
gine or visualise.

I am grateful for the time you have
given me. I shall say no more. The
problems of the Government are such
that any one placed in their situation
would find it difficult to handle and
settle quickly. But the greatness of the
Government and the greatness of the
administrator is only known when he
faces and solves difficult problems. Easy

things are easily handled by easy
people.
Shri U, C. Patmalk (Ghumsur):

While agreeing with the opening re-
marks of the hon. Membér who spoke
Iast, that the President’s Address is not
expected to be an encyclopaedia, I
would submit that there are very im-
portant matters, major questions of
policy, which have got to be referred
to in any overall picture.

Mr. Chalrman: Does the hon. Mem-
ber want to move amendment No. 13?7 -
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Shri U, C. Patnalk: Yes Sir, 1 beg
to move:

“That at the end of the motion, the
following be added:

“but regret that the Address
(a) gives no indication of any
proposal to modernise the defence
forces with a view to anticipate an
attack from outside; (b) discloses
no programme for coordinating
defence with nation-building acti-
vities 80 as to ensure greater effi-
ciency and economy in the two
wings of the national life—civil and
military; and (c) overlooks the tre-
mendous scope for training our
vast man power, through educa-
tional and vocational training
schemes in the defence organisa-
tion, for implementing various pro-
grammes under the Second Five
Year Plan.”

While moving amendment No. 13, I
have to point out that very important
items of national activity have been lost
sight of in the President’s Address. The
President, no doubt, has referred to the
military pacts in the Middle East, in
Western Asia and in South East Asia
and he referred, with great conccrn and
great regret, to military pacts like the

Baghdad Pact and SEADO Pact. But,’

as he is the Supreme Commander of
the defence forces of this Union under
the Constitution, we do expect the
President to speak something on the
defence side of our national set up—and
its organisational side. How far our
defence services, of which he is the
Supreme Commander, are ensured the
necessary safety and security in a
modern war, how far the country of
which he is the head on the civilian
as well as on the military side, is as-
sured of a proper defence in the event
of a war.

It is true that we do not expect a
global war in the near future, because
the powers on either side are going
ahead with their atomic weapons, with
their guided missiles, with various types
of new inventions of offence and def-
ence, which is, itself a deterrent to one
another, and which may stop a war for
some time to come. But, there is some
possibility,—at least the possibility
should not be ruled out—of local con-
flagrations here and there. We have also
to remember that we spend nearly 50
per cent of our national expenditure on
defence. The two wings, civil and mili-
tary, have got to be co-ordinated. We
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have also to remember that we are
maintaining this large force for the con-
tingency of a war. Though we have
our faith in God, though we have our
faith in Panch Shila, we are to be ever
prepared for an attack from somewhere:
or other. That is why, while placing.
our trust in God, we are trying to keep
our “powder dry.” The question that
we should put to the hon. Minister of
Defence every year is whether we are
actually keeping our powder dry, and
whether we are in fact prepared for a
war which we can expect, because, our
preparation for war should be in con-
sonance with the expected type and
volume of enemy attack.

Our defence policy till now was, if
at all to expect an attack, to expect it
from a second rate power, from a power
with second rate weapons, with weapons.
only of the conventional type, and that
too, inadequate in quantity and not of
proper quality. That was our overall
defence policy till last year. But, since
last year, a change has taken place with
the U.S. military aid to Pakistan. A fur-
ther change has taken place with the
Baghdad pact. We have to remember
now that modern weapons of offence
and defence are coming to our neigh-
bouring country. We do not know what
are the types of weapons that are
coming and that: what arc the
types to come. We are told that
teams of experts are coming from
the United States to our neighbouring
country to train their regimental centres.
and other defence units for a war in
the modern set up. We do not know
what weapons are actually coming for
these teams to utilise in the training that
is imparted and that is going to be im-
parted in the near future in Pakistan.
There is no doubt that there is a threat
of war from that side. It may not be
of a major type, but still it is a threat
of war in the sense that after getting
the latest equipment from America or
form the U. K., they will think of creuat-
ing trouble in Kashmir. They are think--
ing of a West Pakistan—Kashmir unit.
They may not be so particular about
East Pakistan; but they and their
western patrons are very particular
about a West Pakistan Kashmir unit.
They may make an attempt in that
direc';jon. Then, what will be the posi-
tion .

I need not dilate upon the inadequacy

.of our defence structure in the event of

an attack with modern weapons. 1 would
not embarrass our hon, Minister on the
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other side by going into the details of
our defence structure. But, our civilian
life has recently shown one weakness, and
that is, lack of national unity. Recently,
{1 will not go into the causes, and I
will not dilate on that subject which has
been referred to by most hon, Members
here—it has been noticed not only in
this country, but very much more
noticed outside this country, that there
is lack of national unity and that there
are linguistic and other troubles which
are likely to keep us divided in times of
war.

Apart from that, there are also cer-
tain shortcomings which we cannot ig-
nore, We have not been preparing for
a war as we should have when we arc
spending 50 per cent of our national
expenditure on defence, because, we do
not have a proper defence in the modern
sense. The hon. Minister will admit that
most of our towns have not the same
amount of anti-aircraft defence, We
have referred very often to the lack of
modern anti-aircraft equipment in our
country. In other countries, anti-air-
<raft weapons have been so much
modernised that not only locates enemy
aircraft, at a Radar distance, but also
kceps touch with it till it comes within
firing range. We have not got that type
of aircraft even now. Similarly, we have
not concentrated upon our urban
-defence and defence of industrial centres
which will be easy targets for enemy
attacks. It is true that the National
“Voluateer Force is being built up. That
is only being in the rural areas, in the
project areas. What about the urban
<entres? The Territorial army has
got only a skeleton organisation,
very inadequate in number, and that to
telieve the regular forces of static
duties in time of war. What
about the auxiliaries on the naval side
and on the air force side that we have
been promised for years and years? 1
think, since 1939 the Defence Ministry
has been thinking in terms of mnaval
auxiliaries, a naval volunteer force and
the like. How is it that till now these
things have not seen light of day? So
also on the air force side, you may
remember, the Lok Sabha passed an
Auxiliary Air Force Bill about 3 years
ago with so much of enthusiasm. We
wanted a second line of defence. The
Lok Sabha gave its fullest support to
the hon. Minister at that time. We are
told that the building of the Auxiliary
Air Force Reserves or Air Defence
teserves have not been taken up, or it
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is just proposed to be taken up. The
rules are yet finalised. Sometimes we
get revised rules and so on. On the
various sides we feel that our defence
organisation has got to be activised. We
have to work harder in order to have
the best results,

We are placing our implicit faith in
the Commonwealth organisation of
which we are a member. We have
recently seen the Baghdad pact and
what the Commonwealth organisation
of which we are a member is. We are
also told that our officers who are
deputed to the UK. as a member of
the Commonwealth, do not get the
same amount and type of training or
are debarred from certain classes which
are open to other Commonwealth
countries. We do not know how far it
is true. We were told by our Deputy
Defence  Minister  yesterday  that
Government have had no complaints on
this score. I would request the Govern-
ment to try to find out whether it is a
fact that our officers arc not being
treated on equal terms with officers of
other Commonwealth countries when
they go to the U.K. for training.

We should also try to know from the
Government another thing, namely,
whether, when our officers come back
with training from the U.K., our
Government provides them the neces-
sary modern weapons to utilise that
training, and with the neccssary gadgets
that are required for implementing that
training in this country. We have to
remember that we are spending 50 per
cent of our national] expenditure on
defence. That does not violate our
creed of non-violence. We are spending
this amount because we want to be pre-
pared for any contingency in the
national or international sphere. When
we are preparing ourselves for that
future contingency, and spending Rs. 250
crores a year, we expect that our efforts
will be all out, that we will have the
best type of weapons, that we will have
the latest type of anti-aircraft equip-
ment with the latest radar gadgets at-
tached to it, and that we will have the
best type of civil defence. We should
have the best type of harbour defence :
not like the harbours that we had
where the Defence Ministry is not
associated with harbour defence, as every
other country does. We should sec that
in every sphere our defence activities
are commensurate with the expenditure
that we are incurring on defence.
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The Supreme Commander of our
defence forces is one who has the high-
est faith in truth and ahimsa. We expect
that at least in the building up of the
nation, the defence organisation will
kindly bear in mind that there should
be no air-tight compartment .to locate
the civilian and defence wings of our
national life, that our defence organisa-
tion should be co-ordinated with civilian
activities wherever possible without
detriment to our defence activities, What
I mean to say is, we do not want to
detract from the defence efforts. We
1O} SLIOJe WNWIXEW 2Y) 2ABY O] juem
ensuring all-out defence in emergencies.
If, while making allowance for the
maximum defence efforts, we can build
up our national industries and national
organisations side by side, it will be a
great thing for our country.

Some Members of Parliament in our
Defence Study Group have suggested
that there should be co-ordination bet-
ween our civilian and defence wings in
our national life, that in our planning
for national reconstruction we should
take advantage of the defence organisa-
tion, see that the defence organisation
benefits from this Rs. 5,000 crores ex-
penditure that we are incurring and at
the same that the Rs. 250 crores that
we spend annually on defence ensures
also to the benefit of the national life.
From that point of view, we had made
a few concrete suggestions which 1 had
summarised in a printed brochure. 1
carnestly hope that they will be duly
considered.

For instance, on the educational side
it is quite possible to accelerate educa-
tion, to promote social education or
adult education as well as technical edu-
cation through the defence organisation
on lines that other countries have been
adopting for decades and which we
have not been doing to the same degree.
For instance, in the United Kingdom,
which we say is our ideal as far as
defence organisation is concerned,
education in the Army costs huge sums
of money. Diplomas, degrces and certi-

cates are given which are useful for
civilian life. Training is given in various
technical spheres at great costs to enable
ex-defence personnel to be rehabilitated
in civil life.

Here, you have got 22 ordnance fac-
tories. None of them is giving proper
lraining facilities. Much of the machi-
nery therein is lying idle. We have got
to see that the idle capacity of these
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factories is worked to the full, that we
do not depend upon other countries
for our war materials. The time may
come when we may not be able to get
war materials from other countries. It is
also a question of employment. So, from
cvery point of view the entire organi-
sation of the defence forces now under
an irrigation engineer with about 50 or
60 British officers marking their time
to retire from this country in positions
as Superintendents and Deputy Superin-
tendents, has to be set right, and we
have got to have the right type of men
there, We should accelerate production
there and utilise these factories for ma-
nufacturing our defence requirements,
and if there is any spare capacity, (as
there undoubtedly is at present) utilise
it for civilian requirements, and all the
time utilise these factories for training
our young men.

Similarly, on the engineering sidc,
you have got a military engineering or-
ganisation here which was till recently
under two British officers who have
recently left, thanks to the present De-
fence Minister, but wc have got that
organisation not taking up any work on
the civilian side which is of the same
type as military work. In other coun-
tries certain military Engineering or-
ganisations have built up major dams,
bridges, roads etc.,, and inaccessible
areas are being opened up by the mili-
tary organisation. Here in our country
there is no co-ordination between the
military engineering services and our
other services.

Similarly, on the defence side you
have huge dumps in its Depots which
could be utilised for nation-building.
They are all deteriorating. For seven
or eight years they have been lying
there without proper cover, without
hard standing ground, and we have got
to see that if they are not required by
the defence authoritics they are made
over to some other department for use.

Similarly, in every branch of defence
organisation it is quite possible to co-
ordinate the defence and civilian side.
On the air force side, you can ve
easily co-ordinate the air force wit
civil aviation with gliding clubs with
the air wing of the N.C.C. They
could build up the air wings of
the Territorial Army, they could
build up air forces reserves and
so on. So, the civilian and the military
sides on the air side could be co-ordinat-
ed.
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Similarly, on the naval side, it 1is
quite easy for your ship-building organi-
sation coastal shipping and all that to
be accelerated as other countries have
been doing. For instance, in America,
help is being given to private ship-
builders at nominal rates of interest,
larger time for repayment etc., provid-
ed the construction of the ships con-
forms to the specifications and designs
given by the naval engineers. In this
country we have not yet adopted that.
We have got to take some such mea-
sure. Coastal shipping, deep sea fishin
and the like could be co-ordinated wi
the naval organisation and the Navy
could have auxiliaries, volunteers and
reserves of people who are accustomed
from generations to sea life.

1 will not take up more of the time
of the House. I shall advert to this
during the Budget discussion. But my
submission is that it is quite possible to
co-ordinate the two wings of our na-
tional life with profit, economy and
greater efficiency provided we have
a mind to do it.

Mr. Chairman: Amendment moved :
That at the end of the motion the fol-
lowing be added :

“but regret that the Address (a)
gives no indication of any pro-
osal to modernise the defence
orces with a view to anticipate an
attack from outside; (b) discloses
no programme for co-ordinatin
defence with nation-building activi-
ties so as to ensure greater effi-
ciency and economy in the two
wings of the national life—civil
and military; and (c) overlooks
the tremendous scope for training
our vast man power, through edu-
cational and vocational training
schemes in the defence organisa-
tion, for implementing various pro-
grammes under the Second Five
Year Plan.”

Shrimatf A. Kdle (Nagpur): The
Presidential survey of the past year
records a number of happenings and
notable events that should call for deep
deliberation. Let me be frank and own
that the advice for maintaining an atti-
tude of cautious optimism given by the
President is extremely difficult to adopt.
We seem to be marching from one
crisis to another cver since the advent
of independence. Bitter conflicts break
out in all directions which demand
among us a greater sense of realism. We
must look facts in the face.
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1 might refer to a few such matters.
The exodus of people from East Pakis-
tan we are unable to stop in spite of
the utmost caution on our part. There
has been a unilateral flow of people and
their houses have been broken and
ruined in their thousands for no assign-
able rhyme or reason, for no fault of
their own. We have waited optimisti-
cally long enough and now the time has
come when we should most positively
demand justice and satisfaction from
Pakistan. If Pakistan is unable to im-
prove conditions in East Pakistan, we
should demand an equivalent amount
oflland to settle this population in Ben-
gal.

Goa is another such instance. A more
crass instance of shameless chicanery is
hard to find and yet we are all supposed
to enlarge our hearts and become in-
ternationally minded. When a well-
known professor of QGeography was
questioned to elucidate the concept of
a ‘“scientific boundary”, he said that
scientific boundary is a boundary that
one does not possess. Such is the persist-
ing cynicism of the age. So, in our
brave new world the operative polic;;
still continues to be of “catch as catc
can” and possession is nine points of
law despite all reasonable and funda-
mental considerations.

Mr. Chairman ¢ Order, order. T think
the hon. Member is quite conversant
with the English language and can
speak fluently also. So, instead of
reading word for word, she can refer
to notes.

Shri S. S. More: She is only referring
to notes.

Shri U. M. Trivedl (Chittor): There
are gentlemen Members like Sardar
A. S. Saigal who were reading. So, what
is the harm ?

Shrimati A. Kale: Now, coming to
things at home, the First Five Year
Plan is reaching its termination. I
fiankly own my inability to enter into
the maze of figures, tables and percent-
ages, potentials and trends. This highly
abstracts mode of communication des-
cribing our progress and march towards
happiness leaves me bewildered.

Having been a Member of this august
Assembly and enjoying the privileges
and the rare opportunitics that flow
from the circumstances, I could travel
and wonder from one end of the country
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to another. I have kept my eyes and
ears open. So, I shall crave your indul-
gence and will permit myself to express
my true feelings and thoughts in these
matters.

Shri U. M. Trivedi: Now and then
look up also.

Shrimati A, Kale: We have been a
slave nation for the last 150 years. Our
villages have been raped by our previous
rulers in order to benefit their trade. I
do not Jet see any material change in
the condition of the villagers.

We have taken up laudable schemes
on hand in order to build up a sus-
taining and self-supporting economy. In
the enthusiasm for prosecuting our

reat projects, we have lost sight of
actors like corruption, nepotism and
inefficiency. I realise that these things
cannot be stopped entirely, but by
strong measures, and by purity of
character at the top, these could be
minimised to a great extent. The well-
known maxim that ‘Example is better
than precept’ will have a soothening
effect. .

It is very satisfying to note that our
agricultural production has gone up
considerably; and yet there are millions
of mouths that do not get a square meal
a day. The industrial production has
gone up, and yet we find million half-
clad. The benefit of this production has
not yet reached the masses because of
staggering unemployment in the coun-
try. No doubt, we want industrial prog-
ress for purposes of self-sufficiency and
defence, but we must not lose sight of
the demon of unemployment. And
therefore, at a great sacrifice, Govern-
ment will have to follow the policy of
Bapu'’s concept of village industries. The
rise in percentages of industrial produc-
tion must not mean increase of unem-
ployment. Rise in agricultural produc-
tion should not lead us to mining the soil
for food, as is happening elsewhere in
the world due to intensive cultivation,
and causing the ruin of the soil itself.

1 do hope that specialists in figure-
work would try to understand the life
of the common man as an integrated
whole. We want in short to see every-
where settled homes with adequate and
congenial occupations preferably at home
and not too far from their homes. The
stipulations that I have laid down will,
if properly observed, automatically lead
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to the removal of inequalities in incomes
progressively, and the conflicting in-
terests of the public and private sectors
will eventually decrease.

The President’s remarks about the
recent disturbances, presumably in Bom-
bay and Orissa, must open our eyes to
these signs and portents of a deep-seat-
ed chronic malady. It is all the more
our responsibility to delve deep into the
causes, political, historical, sqciological
etc., and leave no stone unturned to
arrive at the proper diagnosis. We must
honestly face the truth that these origi-
nally unknown fishing villages of Bom-
bay, Calcutta or Madras have raised
their hydra-headed conurbations under
the fostering care of a foreign dominion.
They retain their vestigial colonial
character. It is fashionable to call them
cosmopolitan. They are really megalo-
politan and necropolitan, as Patrics
Geddes would have called them. Reared
in the tradition of Ruskin, Geddes had
uttered the warning regarding Bombay
as far back as the year 1915. The
VIP's of the then Bombay sought to
choose deliberately the wrong road forty
years ago. Now, they are getting just
what they do not like, but which in their
blind selfishness they worked hard to
get. These large overgrown cities, are
better called conurbations, are the ruin
of humanity.

Coming to the concluding point,
namely that of the atom and iydrogen
bombs and their so-called terrible threat,
may I humbly suggest that our policy
in that respect has been com letelgl un-
realistic? Mickoyan's remarks to the
Communist Party Congress are nearer
to the real situation. He definitely denies
that the extinction of the human species
is at all involved. The capitalist sceptic
fossil and similar growths the world
over have everything to fear. The USSR
itself is not free from the existence of
such fear brought into existence under
the fostering care of an omnipotent
state instead of capitalism,

But we could think out things inde-
pendently of these power blocks, and
give an unprejudiced attention to them,
and study the subject independently. If
we could do that, solutions could be
found to the satisfaction of everybody,
which will be in conformity with the
teachings of the Father of the Nation,
Mahatma Gandhi, now being put into
‘practice by Vinoba Bhave,
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Mr. Chairman: Now, Dr. Suresh
Chandra. o

Dr. Suresh Chandra (Aurangabad)-
rose.

Shri K. K. Basu (Diamond Harbour)':
Why should hon. Members clap their
hands ? Dr. Suresh Chandra is not a
Minister.

The Parliamentary Secretary to the
Minister of External Affairs (Shri Sadath
Ali Khan): A potential Minister.

Dr. Suresh Chandra: There are
scveral hon. Members who have spoken
before me, but they have all spoken
mainly on foreign affairs and the SRC
report. Speaking on foreign affairs, one
hon. Member said that it would be
better if we could remove the principle
of ahimsa or non-violence from our
foreign policy.

I really do not understand how any-
body could suggest that, and how any-
body who has been a student of Indian
history, especially the history of the
struggle for freedom, can ever say this,
because even before India became inde-
pendent, we had some kind of a for-
eign policy, and the Indian National
Congress which had championed the
cause of frcedom had for the last sixty
vears been passing resolutions on for-
eign policy, laying stress on certain
basic principles ? And what were those
basic principles ? Those basic principles
were anti-colonialism, anti-racialism,
non-violence, and the establishment of
peace in the world. After India became
independent, our Prime Minister has
repeatedly stated that India continues to
follow the same principles. In fact, he
said that there has never been any
intention to adopt any policy or any
methods which depart from these prin-
ciples which are the foundations on
which the Indian nationhood has rested,
and which are the historic and unique
legacy of the Father of the Nation.

I would only point out here that the
success of India’'s foreign policy has
been almost entirely due to the prin-
ciple of ahimsa enunciated by us. Very
recently, if 1 may be allowed to quote an
instance, in the Congress of World
Communists recently held at Moscow,
a German Communist, Ulbright, who
attended that congress said that it was
time for the communists who had all
along been believing in methods of vio-
lence to wean out the methods of vio-
lence, for only that way they could solve
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world problems. I feel that this is an
instance of the great success of our
foreign policy. Therefore, it is a very
strange thing to hear that we should
remove the principle of non-violence
from our foreign policy.

1f we remove the principle of non-
violence from our foreign policy, I feel
that we shall have no basis for
approaching anybody, for negotiating
with anybody or for being helpful to
the other countrics as before. We know,
and everybody knows, how in the
United Nations India has played an
important part.

Some of my hon. friends who spoke
before me had shown a certain impati-
ence for the solution of the Goa prob-
lem. Member after Member had refer-
red to this problem. I would say that it
is the exercise of patience on the part
of India, and her desire to reacg a
settlement by non-violent and peaceful
means, that has been responsible for
our having achieved many things even
with regard to the French pockets in
India. So far as the question of Pondi-
cherry is concerned, we know what an
amount of strain it was causing, and
how much we were feeling impatient
about it; and everybody thought that
we would not be able to solve the
problem without resorting to violence
and without exercising any violent
pressures.

But ultimately we find that foreign
policy through peaceful methods suc-
ceeded there. 1 am absolutely sure that
anybody who reads the newspapers of
foreign countries and the comments
which appear about our foreign policy
there will say that perhaps one of the
greatest steps which our Prime Minister
took in regard to our foreign policy
was to stop the satyagraha on Goa. By
that step we have raised the stature of
our country, and there is a feeling of
confidence throughout the world now
that India is bound to get Goa after a
very short while. In certain papers I
have read that within three years Goa
will become part of India.

Skri V. G. Deshpande : Is it an astro-
logical magazine ?

Dr. Suresh Chandra: It is not an
astrological magazine.

Shri Kamath (Hoshangabad): Astro-
political magazine.

Dr. Suresh Chandra: It is a magazine
which studies current affairs.
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Shri U. M. Trivedi: Egyptian astro-
logy.

Shri K. K. Basu: Let us share that
knowledge.

Dr. Suresh Chandra: 1 wanted to
say also one or two things more about
our foreign affairs. 1 think in the
United Nations, we have succeeded in
many ways, but we have also failed in
one or two things. One of these occa-
sions was when the question of South
Africa was discussed during the last
session. Hon. Members probably know
that there was a question of setting up
a Commission to inquire into racial dis-
crimination in South Africa.

Shri Sadath Ali Khan:
mission was already there.

Dr. Suresh Chandra: The Commis-
sion was already there. It was a ques-
tion of reappointment of the Commis-
sion to inquire into the racial discrimi-
nation in South Africa. Dr. Santa Cruz
was Chairman of that Commission. Un-
fortunately, India could not succeed in
getting the work done through that
Commission. There is also one more
instance, which 1 do not quite remem-
ber now, where we failed in the
United Nations.

The Com-

Coming to the other points raised by
Members, on the question of the SRC
Report, I more or less agree with what
Shri Asoka Mehta has said before. He
said that the question of language creat-
ed difficulties in Pakistan, Ceylon and
other countries. I feel that the question
of linguistic States has not been a very
wise thing which has been raised here.
As has been pointed out by other speak-
ers, we have not, by appointing the
States  Reorganisation =~ Commission,
solved any problem. We have created
problems in this country thereby. If we
believed in carving out States with
boundaries on linguistic basis, we could
have done it even without appointing
this Commission.

[SHRIMATI SUSHAMA SEN in the Chair]

This Commission has not been able
to solve any problem at all. In a coun-
try ilke India, there is no possibility of
having States on the basis of language
or caste or communalism or any such
thing. To-day we are thinking in terms
of carving out States with boundaries
on the basis of language ; tomorrow we
will have to carve out boundaries on the
basis of caste or of religion. The ques-
tion of development of language has
nothing to do with boundaries.
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. Shri Veeraswamy (Mayuram-Reserv-
ed-Scheduled Castes): On a point of
order. There is no quorum in the House.

Mr. Chairman: Now, there is quo-
rum. The hon. Member, Dr. Suresh
Chandra, may continue.

Dr. Suresh Chandra: 1 was saying
that if this question of linguistic States
is carried further, then we shall have
to divide India into communal and
caste States. This casteism and com-
munalism have been the bane of our
country. We divided India on the basis
of religion, and we are not going to
divide India on the basis of language.
I make bold to say that development of
language has taken place in this coun-
try at a time when India was not a free
country. Tagore was there in some small
place, Bolepur. While sitting there, he
developed the Bengali language, and he
raised the stature not only of Bengali
but the whole of India. In the same
way, there are other languages which
have developed. In my opinion, the
ultimate solution will be to have a uni-
tary State. The present States are an
anachronism. 1 feel that we should have
abolished all the States. Even if the
States have legislatures, they nced have
only powers which the Centre will dele-
gate, and there need not be any Con-
current List. Therefore, if we want to
solve these problems now in any man-
ner and if we want to regain the prestige
which we have lost because of the lin-
guistic riots in this country, 1 would
suggest that we should accept the idea
of unitary government. Then only we
shall be able to give guidance from the
Centre to the States, and to the people.
We shall be able to utilisc the energies
of the people for the sake of develop-
ment, for the sake of the establishment
of a socialistic pattern of society.

In the Address mention has been
made about the Second Five-Year Plan.
It is said :

“The success of the first Plan
has produced confidence in our
people and has laid the founda-
tions for a more rapid growth of
the national cconomy.”

I would say that instead of laying
stress on the economic progress, in-
stead of laying stress on the develop-
ment of our industrial progress, we have
been wasting our energy on the ques-
tion of communal and caste ideas. I
would suggest, now that we are increas-
ing our public sector and industrial
development, we should devote more
time to our Five-Year Plan.
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It is a question of priorities. We know
that in other countries—let us take a
country like France—there are no
separate States. They are departments
and it is the Central Government which
controls all the departments and instruc-
tions are given from the Centre. In the
same way, in other countries also the
trend is towards a unitary Government.
Therefore, if we want to have a strong
and united India, if we want to have
an economically progressive India, 1
would suggest that we should move
towards that. Even if we do not accept
it today, I have no doubt in my mind
that ultimately we shall have to come
towards that. Otherwise there is a pos-
sibility of our disintegration and losing
even our independence.

Shri U. M. Trivedi : Our President’s
Address to the Members of the two
Houses contains 25 paragraphs of which
15 are devoted to our foreign pelicy. It
appears that we have become suddenly
very great before the international
world. I can only judge by results
whether we have really become great or
whether we are looked down upon as
we were looked down upon before.

It is true, as the Address says, that
many distinguished guests have visited
us. It reminds me of those days when
poor people living in the capital city
of Rajasthan used to invite their Maha-
rajas and Rajas and felt themselves
glorified if the Maharaja visited them.
These foreigners have visited us and
we, like small children, have clapped.
If greatness consists of that, let us call
it greatness. Who honours us, who
honours an ordinary Indian, who hon-
ours an ordinary man in the street is
and ought to bc the judgement before
us. Go to Ceylon; Indians are driven
out, not tolerated. You go to Burma,
you are driven out, not tolerated. You
go to Pakistan, you are treated as nin-
compoops. Portugal, a small country
no bigger than a State of the old Rajas-
than integrated States, hits you in the
face and tells you to get out. It Kkills
you; it kills your people, kills your
citizens, puts your citizens behind the
bars and you dare not even raise your
eyebrow. Is that the international repu-
tation you have earned? 1 say, ‘Fie
upon us’ if we glorify ourselves upon
this that we have gained some inter-
national! reputation. Madam, we have
not. What are we today ? Are we grow-
ing great simply by saying that H.H.
so and so or His Majesty so and so or
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the great friend so and so have called
us, Bhai, Bhai? Greatness is where
greatness is felt.

In South Africa, the apartheid laws
are there. We, Indians are treated with
contempt; we are not allowed to go
into hotels ; we are not allowed to enter
schools; we are not allowed to enter
clubs and we are not allowed to travel
by the same compartment in a train in
which an ordinary white man travels.
And, yet we say that we are respected
and we have earned respect in the
world. Where do we learn all these
things ? These are all platitudes. Natu-
rally, a man comes, he praises us and
then we think we are called great. There
is no greatness attached to it.

We have talked about many things
but we have not talked about things
close at hand. A passing remark is made
about what Mr. Dulles says about Goa
being a province of Portugal. What
have we said and what have we done ?
The whole nation, the whole pcople, as
one rose to the occasion and offered
satyagraha and offered to continue it.
Yet, it was cold shouldered by our own
men. We are told, by some astrological
calculation, by our friend today that
within three years we will get Goa. I
do not know where the suit has been
filed and from where this three years’
limitation has been put. Why can we
not get Goa? What prevents you from
getting Goa, our own territory ? Therc
are methods, political methods and
civil methods. If it was a question of
an international dispute we can go to
a court of law and get an adjudication.
If it is a question of getting back our
own territory which other people have
usurped from us, there is the well-
known method ef driving out the enemy.
Why are we not taking that step ? Are
we weak and are we going to remain
weak and are we going to allow small
nations like Portugal dare us in the
face ? No. We are exposing ourselves
to ridicule before the world. We may
call ourselves great. Who is this Dulles
who can dare to tell us in our face
things which he has told before us?
Are we going to tolerate it? We are
tolerating it except that we have deve-
loped the habit of writing strong pro-
tests and strong notes in season and out
of season.

For the last two years we have becn
noting this influx from Pakistan. Many
of us have said : Why allow this influx
into our country ? But we have a moral
obligation. It is on the sacrifice of those
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Hindus who have remained in Pakistan
that we have to-day achieved our free-
dom in the country. It is our duty to
protect them; it is our duty to help
them as much as we can. Are we dis-
charging that duty? We are not dis-
charging it because we are afraid.
Should we continue to have this fear
complex with us for all time to come ?
We must put a stop to any fear that
we might be fecling. In one world, 1
can say we have miserably failed in
enunciating a firm foreign policy. We
have tried to win the pleasure of all. As
children we learnt the story of an old
man and his son foing with a donkey
and in trying to please all they had to
carry the donkey. It is the same thing
that is going to happen with us. We
<annot try to pleasc others. We have got
a saying 1n Guijerati :

qAT G HIY A ST 7 Y

Our people are suffering. We have
nothing to give them. We want to be
charitable to others. Give to Pakistan,
give to Ceylon, give to Burma and we
ourselves have nothing left.

4 PM.

We want to become sanyasis, real
<communists. We have all around us
.expenses, expenses and expenses—rising
cxpenses. If we look at the Budget of
1915-16 of the greater India, India
including the whole of the present Pa-
kistan and something more, that is, from
Aden almost down to Burma, the total
income was about Rs. 56 crores and
the total expenditure was only about
Rs. 55 crores. What is the position to-
day? It has gone up hundred times. Have
we in any manner benefited the people
or is it that we have built big things
which can be shown to the public? Have
we rooted out corruption? We must drive
out this form of circulation of money,
as the Acharya puts it, and stop money
from going into corrupt hands. In the
laws governing corruption, what have
we provided ? “The corrupt prosecutes
the corrupt, with the sanction of the
corrupt.” How are you going to progress
corrupt.” How are you going to pro-
gress? How are you going to achieve
the progress of the country ? We have
not put a stop to this waste about re-
habilitation. Have we been able to re-
habilitate the really poor? What is
this rechabilitation where prompt pay-
ments are not made? Up to date we
have not paid any money to those who
are clamouring for it. It is said—and I
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believe it to be true because it has been
said and repeated to me as a lawyer by
hundreds of persons—that unless and
until you pay something of what you are
going to get, that is, a certain percentage
of it, your cheque is not passed and
you are not paid. Is it that even in this
department where it serves only the
poor and the miserable, this type of
corruption is rampant and yet we are not
putting a stop to it ?

Shri Sinhasan  Singh (Gorakhpur
Distt.—South) : There 18 a double re-
habilitation on both sides !

Shri U. M. Trivedi: We have got
dacoits ; we have them in Rajasthan,
Madhya Bharat, Madhya Pradesh, Uttar
Pradesh and other places, and our col-
leagues do not do anything except that
of guarding Acharya Kripalani. I was
formerly guarded but now I am not.

Shri A. M. Thomas (Ernakulam):
Perl:aps you have ceased to be danger-
ous !

Shri U. M. Trivedi: Are we to ask
the police to be employed for that pur-
pose ? Are we going to live in the same
state in which we were living in the days
of the British ? Are the Members of the
Opposition traitors to the country ? Are
they some t';'pc of wild animals? Are
they dacoits ? What for is the police sent
after them ? Why do you indulge in this
illegal censoring which is going on? Why
should the District Magistrate of my
district read my letters and interfere
with my legal correspondence, from
which 1 am making some living ?

] S'hrl Kamath: They will be interest-
ing!
Shri U. M. Trivedi: Why should he

prevent me from doing my little legal
work to make my both ends meet ?

Shri A. M. Thomas: Just to know
whether it is legal.

Shri U. M. Trivedi: You are all in-
terested in. finding out whether I am
lawful and my activities are lawful. You
say you are completely lawful in doing
a thing which is unlawful.

Shri K. K. Basn: A case of the pot
calling the kettle black !

Shri U. M. Trivedi: I come now to

" the vexed question of the reorganisu-~

tion of the States. Before I touch this
question, I would make one suggestion
—and 1 request my friend, the Cabinet
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Minister, to make a note of it—that we
must put a stop to this ruling by ordi-
nances, that we must completely stop.
This should not be done unless and
until an emergency exists. When you
were thinking of having nationalisation
of the life insurance business for
months together for years together—
some say you were thinking of
doing it for the last thre¢ years—
you did not do it, but you did it only
21 days ahead of the meeting of the
Lok Sabha. Why ? Were heavens going
to fall if the ordinance was not issued
just 21 days before the meeting of this
Lok Sabha ? Why were three ordinances
necessary before the Lok Sabha met?
Can we not YUt a stop to this wrong
method of ruling by ordinances? We
must take stock of the situation now.
Those days are gone. Now this sovere-
. ign body is in existence and it is not for
you to rule by ordinances. The ordinan-
ces rule must be stopped.

Another very pertinent thing to which
I would like to draw the attention of
the Government through you, Madam,
is this. If we have to develop democra-
cy, if we have to go in the wake of
democracy, we must take stock of the
situation that the Opposition must exist.
Do not try to kill the Opposition.

Shri A. M. Thomas: It is Kkilling
itself !

Shri U. M. Trivedi: I am giving you
cxamples of how you are trying to kill
it. Go to Uttar Pradesh and look at the
results of the municipal elections there.
Look at the results of the elections in
the municipalities of the Punjab. Look
at the results of the municipal -elections
in Rajasthan., Let me tell you that eyen
where there was an absolute majority,
a compliete majority of the opposition
parties,—I am speaking of my party,
the Jan Sangh Party—you have left no
stone unturned for removing every
single president on whom you can lay
your hands. The Govemment is of the
opinion that they have flagrantly abus-
ed. .. .their positions !

Shri Tyagl:. The municipalities are
not controlled by the Central Govern-
ment.

Shri U. M. Trvedi: I have not yet
come to it. I thank Shri Tyagi for re-
minding me about 'it. That is why I
suggest that as you have put a guarantee
for Government servants by the pro-
vision of article 311 of the Constitu-
tion, there should also be a provision
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guaranteeing the position so far as the
municipal administration and the local
self-government  administration in the
country arc concerned, so that these all-
powerful Governors and the all-power-
ful governments in the States shall not
exercise such powers in an arbitrary
mala fide and illegal manner. Therefore
I have made' this suggestion and you
may kindly take note of it.-

I now come to the problem of the
reorganisation of States—the most
vexed question before us, and it has
vexed us for so many months. I can say
at once that if you cannot do anything,
ﬁou may Kindly scrap the Commission's

eport and have nothing to do with it.
But do not get people to break ecach
other’s heads. Our Constitution, as I
said before and I reiterate it today, en-
visages a unitary form of government.
It is a peculiar federation and has been
wisely brought into action looking at
the fact that India is not a continent, is
not a sub-continent, but is one country
and one country alone. Languages do
not bind each other. If languages were
to bind them, these Urdu-speaking
muhammadans from Uttar Pradesh
would not have gone over to Pakistan
and the Bengali-speaking Hindus would
not have left East Pakistan. Languages
cannot determine what a particular
State ought to be. The languages may be
spoken; we all speak different langu-
ages, but we are Indians. We here do
not have the same mother tongue.
Why shouid there be this linguistic divi-
sion ? We have committed one mistake
in one ugly moment—or a weak mo-
ment, 1 should say-~when Sriramulu
died and we yiclded to the formation
of Andhra and that sowed seeds for this
disruption that is now going on before
us. Can we not put a stop to this ? Is
it too late to go back upon it ? We can.
very easily say: “Come what may, we
will put a stop to this SRC Report and
try to come more and more, slowly but
certainly, together and have only one
State in our country and take away the
white elephants of the various States.”
It is they who claim their bread now. It
is not the roti and kapada of the com-
mon people. These Ministers are now
talking of their roti and kapada and
keeping themselves in the posts to
which they have reached. Can we not
put a stop to this? Can we not under-
stand this ? \

Negotiations are going on todn‘)"ato
find out a formula for Punjab. I have
not understood the formula for the
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Regional Councils either in Punjab or
in the Bihar-Bengal merger. Are the
Sikhs a linguistic part or are they merely
a particular people belonging to a par-
ticular religion? 1 ask: what type of
negotiations are the Government carry-
ing on with the Sikhs ? Are you not
falling into the same trap in which you
fell before when you were negotiating
with the British ? Of course, Congress
was saying that they represented the
whole country and that they did not
represent the Hindus alone. But you fell
into the trap while negotiating with the
Muslims. 1t is the same thing which
you are again doing. We have once for
all discarded this consideration of reli-
gion to decide one’s country. We are
not going to reopen this question again
—the question that had been closed
once for all.

1 am not going to take longer time
than necessary to say a few words
about certain problems. There is a para-
graph here about the State Bank. It has
been said that the State Bank has been
created with a view to nationalise all
the banks. That 1 do not think was the
idea behind it. There also we have
shown a very weak policy. When this
State Bank of India Bill was introduced,
we were told in unequivbcal language
that the Bank of Rajasthan, the Bank
of Jaipur, the Hyderabad Bank and the
Bank of Baroda and all such banks
which were doing Government business
of the same nature as the Imperial Bank
of India, would be taken over. Nearly
eight banks were enumerated. Their
business was to have been taken over
by the State Bank. Have you done that?
What has prevented us from doing that?
If you can take over the whole of the
State Bank with its 300 branches all
over the country, what prevents you
from taking over these smaller ones ? Is
it because there is some wire-pulling
from some Madhya Bharat Minister or
Rajasthan Minister because their friends
are placed in good positions there ?

Shri V. G. Deshpande: No, no,
Election comes.

Shri U. M. Trivedi: 1Is it an elec-
tion stunt? 1 do not know. You have
considered that measure very beneficial
for the whole country. Then, why not
allow it to become operative in the
States of Rajasthan, Hyderabad, Mysore,
Madhya Bharat, etc. ? Why are you hav-
ing this vaccillating policy ?
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I am coming to a close; I will not
like to have much of your time except
that I will mention one thing which 1
ought to have mentioned when I was
speaking about certain fundamental

uarantees. We are all Members of this

ok Sabha. Some of the Members are ar-
rested. Under what law ? Some are arres-
ted for delivering speeches against orders
under section 188 of the IPC. Only the
IPC itself it is a non-cognizable section;
it defines a non-cognizable offence. But
in the mighty Punjab and in the mighty
State of U.P., that is Bharat, a man can
be arrested as if he has committed this
non-cognizable offence by a special am-
endment of the Act. You deliver a
speech to-day as an Opposition Member.
I am bound to criticise this Government
and I do criticise this Government. The
policeman may write a report that I had
abused Mr. Tyagi or Mr. Guha though
I might not bave done so. But that
chap will write down that I have done
so and then I am put behind the bars
the next day. I cannot challenge what
he writes. He writes something and
then he has got two witnesses standing
by his side whom he has given only two
cups of tea on that day and they say:
‘ves, yes, yes.’

Shri Syamnandan Sabaya: Not even
two cups; a little threat will be enough.

Shri U. M. Trivedi : There is another
thing. That is the state of affairs and
there is a sort of Damocles’ sword is
hanging over the Members of the Op-
gosition. It might affect Congress Mem-

ers also. Some of them might also be
taken in. For instance, Sofi Mohd.
Akbar has been put behind the bars
under the Preventive Detention Act.
The Rowlatt Act enacted by Sir John
Rowlatt in 1919 when the Jallianwala
Bagh tragedy was enacted was not as
bad as your present Preventive Deten-
tion Act. There it was only the Gover-
nor who had to satisfy himself but
here the small District Magistrate has
powers to say: “Whereas I am satis-
fied....that you are hydra-headed
....”" You may say that you have got
only one head but he will say: No;
you have got six heads “and therefore
people are afraid of you and so
you must go to the jail". The
Supreme Court says “we cannot go into
facts if he says you have aix heads
you have six heads”. This sort of a
farce is going on. It is doing damage to
our administration. Corruption must go,
preventive detention must end and
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money should be well spent and our
country’s prestige must be increased
side by side.

Shri A. M. Thomas: I wish to con-
fine myself to certain domestic issues
but all the same 1 cannot help referring
to the deep regret the President has
expressed with regard to Goa and the
statement by Dulles, the Secretary of
State of the United States. 1 am referr-
ing to this not for advocating the action
that has now been suggested by my hon.
friend, Shri U. M. Trivedi. He has said
that the India Government ought to
have encouraged the satyagraha move-
ment. You may recall the anxiety that
was expressed during question hour
to-day by several hon. Members with
regard to the Indian prisoners that are
in Goa. Does my friend want that
more ought to have been detained ? 1
think it was the correct stand and a
wise stand that was takem by the Cen-
tral Government. At least in this late
hour it should have been realised by
all Members of this hon. Lok Sabha.
But unfortunately Shri Trivedi is not
prepared to accept that it was a correct
and sagacious stand. The other alterna-
tive was the declaration of war against
Portugal and an attempt to annex Goa.
Apart from the fact that that action is
not suitable to our policy of peaceful
approach, he could have more or less
anticipated the international complica-
tions that such a step would have
brought forward especially in view of
the stand that has subsequently been
taken by Dulles, the Secretary of State
of the United States. The statement of
Mr. Dulles has been given prominence
in the President's Address. This state-
ment was described in several quarters
the “Dulles blunder”. Blunder is only a
very charitable expression that we can
use with regard to the statement of
Dulles. If it was a blunder on the part
of Dulles, it was a blunder of the first
magnitude of which the American na-
tion should be ashamed. It is a blot on
the history of America that Mr. Dulles,
its Secretary of State, should have iden-
tified the United States with a colonial
power. If Goa can be considered to be
a province of Portugal, how far Ameri-
ca was a province of England? We
know from history that the argument
advanced against American independ-
ence by the United Kingdom was that
it was part of the mother country If it
was a part of the mother country, what
right America had to liberate itself ?
We should be surprised that such a
statement should come from a nation
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which has liberated itself from England.
I would say that the touchstone of
America’s foreign policy will be judged
from how it would conduct itself in
relation to Goa, as far as India is con-
cerned. Its sincerity and the morality
of its stand in its relation to foreign
countries, 1 think, will be judged by the
stand it will take on this issue. It has
been said that the statement of Mr.
Dulles is more or less a rejoinder to the
statement that was made by Marshal
Bulganin and Mr. Khruschev when they
were in India. You might recollect that
on several occasions on the floor of the
Lok Sabha as well as outside our Prime
Minister had occasion to say, on the
question of Goa, “We have to see who
are our encmies and who are our
friends.” On none of those occasions,
Anmerica or the United Kingdom came
forward with its stand. But I would say
that the initiative has been wrested from
those nations by the USSR when the
USSR said that the Soviet Government
supports the just demands of India and
holds that the preservation of a Portu-
guese colony on Indian territory, as in
general the preservation of the colonial
order in our times, is a disgrace to
civilised nations. We ought to have ex-
pected such a categorical statement fong
before, from America and England. So,
there is no rcason for America to be
perturbed on the bold stand that the
USSR has taken. We have also to con-
gratulate the USSR on its bold stand.

In to-day’s papers, 1 read a report
about a television programme of Mr.
Sherman Cooper, the American Ambas-
sador in India. I read about the strong
appeal he made for a greater effort on
the part of the United States to under-
stand the position and aspirations of
India. In his statement he said that it is
wrong to suppose that India is a country
that can be purchased with any aid or
something like that. 1 wish the statement
of Mr. Cooper, in his television pro-
gramme, that the basic policy of the
United States is always to preserve free-
dom everywhere is translated into
action as far as Goa is concerned. Since
I want to refer to some of the other
more vital internal matters, I do not
want to add anything more about the
external policy of the Government of
India that has been given expression to
by the President in his Address.

Unfortunately the debate on the Pre-
sident's Address has turned out to be
another debate on the reorganisation of
States. When we dispersed last time we
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heard speeches from more than 100
Members concerning this reorganisation
question. It was hoped that during this
budget session our attention would be
more concentrated on questions of plan-
ning and on economic matters. For the
President’s Address, as many as 20
hours have been allotted mainly, I am
told, for discussion of the plan frame,
but unfortunately, very few Members
have had time to devote their attention to
that aspect. My hon. friend, Shri Hiren
Mukerjee who, on such occasions
usually refers to foreign policy and to
economic programmes of the Govern-
ment of India, had devoted the major
part of his speech—I may say the whole
of his speech—to the matter of reorga-
nisation of States. It is true that we are
meeting under the shadow of great tra-
gic events that have occurred in Bom-
bay, Orissa and in some other parts of
India. But Shri Mukerjee, towards the
close of his speech, made the remark
that the Government of India is now
losing a golden opportunity. Shri Muk-
erjee said that the Government of India
would have had the co-operation of al-
most all parties of the Lok Sabha but
that it has lost that opportunity. I would
say to Shri Mukerjee and his party
and also the members of the Congress
Party and also the Praja-Socialist party
and all the parties that are represented in
the Lok Sabha that it is time that we
had a little of heart-searching in this
matter. Has the co-operation, which
Shri Mukerjee has referred to, been
coming forth after we dispersed last
time ? The Lok Sabha may remember
that the hon. Home Minister had occa-
sion to congratulate the Sabha on the
dignified tone that it maintained when
the matter of reorganisation of States
was discussed. The Lok Sabha was
very serious and at the same time it
was keeping up good humour also in
the matter of discussion. But after the
decisions were announced by the Gov-
ernment of India—1 do not think that
the decisions came as a surprise—what
was it that happened ? Incidents of
which we should be ashamed happened
in different parts of India. This morning,
Shri Gadgil referred to certain reports
in the foreign press. My friend Shri
Syamnandan Sahaya also referred to the
fact that our name has been tarnished
both inside and outside because of these
incidents. Although I do not subscribe
wholly to the assessment in the Ameri-
can press as well as outside about the
happenings in India, it is good that we
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just see the report that was sent to a
leading daily of our country from
America. That report said :

“Detailed reports of disturbances
have been appearing in the Pregs
day by day and though the story is
being handled in an objective and
fair way, the picture which emerges
from them is of a nation whose
unity hangs only on the flimsiest
of threads and of a people who are
still sadly torn by regional, linguis-
tic, social and caste differences.

[MR. DEPUTY-SPEAKER in the Chair.}

“Illustrative of adverse impres-
sions which the riots have created
is the reaction of a European cor-
respondent who said to me that
after these developments, he was
wondering if Indians could call
themselves one nation and if they
were not really different national
groups living in one country. There
are many too at the United Na-
tions who think that the disunity
which has been shown in such
violent manifestation is bound to
weaken the cffectiveness of India’s
voice in international affairs and
give a handle to her ill-wishers to
minimise her importance.”

In this matter of reorganisation it is
rather unfortunate that within each
political party there has been sharp
difference of opinion. The communist
party said that in such serious matters
they have got more or less an agreed
stand and that whatever differences
there will be they will patch them up
within the party itself and that they
will come with a unified stand as far
as the peoplc are concerned. That has
been their pride, so to say. What is it
that has been done in the matter of the
reorganisation of the States? I wish to
make a reference in this connection to
something concerning the South. When
the State Reorganisation Commission's

* report was being discussed during the

last session of the Lok Sabha, Shri
Punnoose, my hon. friend from Travan-
core-Cochin, said that as far as the
taluks of Devikulam and Peermede
were concerned, it was a matter of life
and death for Kerala. The Communist
Party took the stand that these taluks
should form part of Kerala. But when
it came to the Communist Party in the
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Madras Assembly, they remained neu-
tral on this issue when the report was
discassed here. Shri Punnoose prided
himself that the Communist Party had
a definite plan with regard to this mat-
ter ; but, after the decision was announc-
ed the Communist Party hold a meeting
in Madura to protest against that deci-
sion. Not only that; the Communist
Party in the Madras Assembly which
had remained neutral at the previous
voting stage, came forward with a mo-
tion for adjournment of the House as
a protest against giving Devikulam and
Peermede to Kerala, 1 just mention this
instance to show that it is not a matter
in which agreed solutions might be diffi-
cult. Even the Communist party
found it difficult to put forward a united
stand in these matters. I just want to
show that not only the Congress Party,
but the Communist Party and the other
parties should have some re-thinking
with regard to this matter.

I will now refer to one other matter
which according to me is perhaps the
most important aspect to be dealt with
when we discuss the President’s
Address. In the last Address of the
President, only from the penultimate
sentencc of the Address we could get
an idea of the goal that the Govern-
ment of India placed before itself. He
then said :

“It is for you, Members of
Parliament, to give shape and form
to this hope and to advance the
country to this cherished goal of
a welfare State and society cog-
forming to the socialist pattern.”

Some comments have appeared in
the Press to the effect that in the Presi-
dent’'s Address this year, the word
“socialist” has been adopted instead of
the word “socialistic”. But, I find that
the word “socialist” has been adopted
in thc previous vyear's Address also.
However, there is difference in the em-
phasis. While in the previous Address
the President made a mention of the
socialist pattern in the penultimate sen-
tence, in the present Address after,
External Affairs, the goal of a socialist

pattern is put in the forefront of the
Address :

“Our objective is to establish a
socialist pattern of society and.
more particularly, to increase the
country’s  productive potential in
a way that will make possible pro-
gressively faster development.”

4 Lok Sabha
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Dealing with that pattern, the Address
refers to the nationalisation of insur-
ance. 1 welcome that measure, but I
would ask why the Government con-
fined itself to life insurance alone. [
say that it ought to have nationalised
some other sectors also, like motor in-
surance, which is a sort of compu
insurance. What was it that was stand-
ing in the way of the Government na-
tionalising motor insurance also?. I
think it is a matter which should be
borne in mind by the Government.

I would only touch upon one or two
aspects of the Plan before I close.

Mr. Deputy-Speaker : The hon. Mem-
ber has taken 15 minutes. Yesterday I
allowed 30 minutes for leaders of
groug; and 15 minutes for others. A
number of Members want to participate
and hon. Members must remember even
when they start that they will have only
15 minutes.

Shri A. M. Thomas: Some criticism
has appeared in a section of the Press
to the effect that our Plan is defective in
the sense that our resources have not
been assessed in the first instance. That
criticism has been there when the panel
of economists submitted its report. There
is a dissenting note by Mr. Shenoi
pointing this out. There is a note sub-
mitted by Dr. B. C. Roy, the Chief
Minister of West Bengal to the Planning
Commission which has more or less
expressed that fear that we ought to
have assessed our resources and then
planned. But, I would submit that wc
should not put so much emphasjs on
the resources aspect. Desperate situa-
tions require desperate remedies and
extraordmary situations should be han-
dled in an extraordinary manner. 1 think
we should first of all decide what our
minimum requirements are, plan for the
same and then find the resources. In this
aspect of the matter, I would submit
that the approach of the Plan is in a
way satisfactory. The Planning Commis-
sion has laid for itself the principle that
the Plan should not be a ngid one that
it should be flexible and there should be
a continuous review of the needs and
requirements of our country at every
stage. The basic decision must be what
exactly should be the quantum of in-
vestment. | concede that some import-
ance has been given to the unemploy-
ment aspect in the draft Plan that has
been placed before us. But, I think that
although the diagnosis has been correct,
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the remedy that has been suggested is
not in keeping with the diagnosis that
has been made in the Plan. t has been
said that to alleviate unemployment, so
many measures have been taken. But,
I find from the report itself that even
after the lapse of the second Five Year
Plan, the unemployment postition that
we now find will be the same. From
page 43 of the draft Plan, I find:

“Even if existing unemployment
were to remain unchanged, 10
million jobs require to be created
for this purpose.”

If that is the position, I respectfully
ask what is exactly the remedy that has
been suggested? Although adequate
importance has been given to the aspect
of educated unemployment, I find from
pages 44 and 45 of this draft Plan that
no adequate solution has been sug-
gested. It is said that,

“Complete eradication of edu-
cated unemployment would, there-
fore, require the creation of 2
million job opportunities during
the second plan period. It is obvi-
cus that the 2 million job opportu-
nities required have some significant
regional aspects. For instance, it is
recognised that the,problem exists
in a more acute form in areas like
West Bengal and Travancore-
Cochin.”

Subsequently we ﬁnd,\

“It has been reckoned by the
Group (the Study Group appointed
bfy the Planning Commission) that
if these reccommendations are given
effect to, 2'4 lakhs of additional
jobs for the educated would be
available.”

That is to say, out of 20 lakhs onl
24 lakhs will find employment.
would respectfully submit that it is high
time that the Planning Commission
should devote its attention to this aspect
of the matter. When regional reorgani-
sation of States was contemplated and
when Travancore-Cochin was suggested
to be amalgamated with Madras—some
such suggestions were made—some un-
easiness was displayed. The reason is,
though it is not publicly announced,
there is a lot of educated unemployment
in that State and if it is merged with
some other State, there will be an exo-
dus of educated people and the other
region may be swamped.
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Shri Velayudhan : Not that.

Shri A. M. Thomas : There has been
that lurking fear. There is no use of
hiding things. I would submit that this
is a top problem to which we will have
to give top priority. The Planning Com-
mission. has recognised that the unem-
ployment problem has got certain regi-
onal aspects. But, what has the Planning
Commission done to alleviate that dis-
tress ? I do not find any scheme worth
mention in the Plan with regard to such
regions for alleviating unemployment. 1
want to sound a caveat on this
occassion. Unless this problem is
solved, it is bound to burst and
there will be a flood affecting
not only the regional States, but also
the neighbouring States. I would say
that the stability of the Government of
India would also be shaken, if this
problem of educated unemployed is not
solved properly. I would emphasise that
the Government of India has to realise
the seriousness when schemes are for-
mulated. When teams are sent to advise
on the location of certain projects, the
instructions should be, not to travel
throughout the country and suggest a
site. I would say that the Government
of India and the Planning Commission
should, hereafter, give instructions that
as far as a particular industry is con-
cerned, please see whether it is pos-
sible to locate it in this particular arca,
in an area wherc unemployment is acute,
in an area where the density of popula-
tion is the largest. With regard to the
setting up of heavy electrical equipment
industry, you advise the team to travel
throughout India. You will have to as-
certain whether in any of these regions
it is possible to locate that. There are so
many industries which could have been
located in such places, for example, the
setting up of the second ship building
yard, the setting up of a factory for the
manufacture of metre gauge coaches or
wagons. For none of these things the
Planning Commission has devoted its
attention. 1 would say that it is lacking
in the attention that it has given to such
problems. I would again sound this note
of warning that unless and until this
problem of unemployment, especially
unemployment of the educated, is solv-
ed, there is not going to be peace and
prosperity in this country.

Shri S. S. More : I spoke on the last
occasion on the 14th of December when
1 expressed my views about the reorga-
nisation of States somewhat freely but
frankly. Now, since the 14th of Decem-
ber, much water has flowed under the
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bridge and, if I can extend the -same
simile, mueh blood - tpo . has. flown on
the streets of Bombay.  Now, the latest
speech which :the Chief Minister of
Bombav was pleased to deliver in the
Assembly says. that there was a plan—
And what was the objective of the
plan 7—The plan- was to capture the
Government, the power of Government
and capture the city of Bombay with
the sole objective of forcing the non-
Maharashtrians to accept the claim of
Maharashtra for. Bombay. Though he
has taken care at a subsequent stage to
say, I do not blame any one, this very
categorical statement coming from a
responsible officer like the Chief Minis-
ter, has its own implications. Any lawyer
practising even in third class courts
will  immediately
meaning that all the trouble that has
been caused in Bombay was planned by
the Maharashtrians because they stood
to be interested in having Bombay incor-
porated in Maharashtra. It is a very seri-
ous charge. I do support what Shri
Gadgil said that for the purpose of en-
quiring into such a charge against a
whole community which consists of
more than 3 crores, .it requires an im-
partial investigation. I need not go into
the details of what happened in Bom-
bay during this disturbed period. I can
tell the Lok Sabha in a free manner
that something more has happened than
has appeared in the press. Even Shri
Gadgil, with unflinching loyalty to the
party, was led to underestimate and
make and understatement of what hap-
pened in the Bombay State. In the Presi-
dent’'s Address, it has been stated in
para 20,

“Above all, there can be no pro-
gress for our country if we do not
adhere to non-violence and toler-
ance and to the basic integrity
which makes a people great.”

What about this non-violence ? Is it
1o be confined only to the non-Treasury
Benches ? Is non-violence to be prac-
tised only by those who are not in
power? Is non-violence and tolerance
expected only from those who are out
of office? Mahatma Gandhi was the
most devoted apostle of non-violence.
But, he used to practise what he preach-
ed. Unfortunately, now in this country,
with the accession of power, our preach-
ing and practice are as widely separated
as the continents of America and Africa.
We are asked to be non-violent. Sir,
you were an eminent lawyer. We know
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the average criminal mentality of a
community or an individual. If crimes
are to be resorted to, if any community
has to be harassed, will an intending
criminal resort to places where reprisal
will be immediate and ruthless or will
he go to such part of the country where
the harassment could be done with
impunity, where harassment could be
caused without any restriction, without
any reprisal as it has been done in
Bombay ? Most of our friends know
Maharashtra. There are thousands of
villages. I can tell my non-Maharash-
trian friends that almost in every village
there is a rich bania, a rich Gujarati
and a rich Marwari. Has any Maha-
rashtrian in any of these villages harass-
ed any one of these Gujaratis? Has
any one harassed any one of these mar-
waris ?

Pandit K. C. Sharma (Meerut Dastt.
—South) : Should he?

Shri S. S. More: I am proud to say
that the Maharashtrians with all their
martial past have shown the greatest
tolerance, have shown the most unflin-
ching and unassailable faith in non-
violence. In none of these villages has
even a hair of a Gujarati or marwari
been damaged. What does that show ?
Shrimati Jayashree says that something
has happened in Kolhapur. With all the
fresh memory, a very retentive memory
and the extensive investigation that she
has pursued in this matter, she is able
to point out only one Kolhapur.

An Hon. Member: Nasik.

Shri S. S. More: An Hon. Member
says Nasik. I know that he knows some
geography of Maharashtra. He may go
on repeating these things. I challenge
him to prove something that damaged a
Guijarati or a Marwari in Nasik or..
(Interruption) 1 can understand this in-
terruption because we are all agitated
and passions have come on the top and
reason has receded into the background.
But, these are problems which you will
have to solve.

Acharya Kripalani said, shelve it for
10 years. When you have roused a
tiger, you cannot say, I shall retreat.

e more you retreat, the tiger will
pursue you and pounce upon you.

Pandit K. C. Sharma: The tiger has
to go to the jungle.

Shri 8. 8. More: Hc knows about
the jungle. 1 know nothing about
the jungle.
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My submission is, you cannot solve
this problem by avoiding it. This prob-
lem Kas got to be solved. The Congress
has held for the last 30 years, when
you were not in office and even atter
that, that linguistic reorganisation of
States is a necessary thing, is a just
ambition, is a legitimate ambition. This
is a plant which you have planted for
the last 30 years which you have pro-
fusely watered and allowed to develop
into a mighty tree. You cannot over-
night change vour policy and say that
the policy of linguistic provinces was
wrong. Human minds are not like push
button affairs so that you can push this
button and change the whole thing.
Human minds get interested in prob-
lems. Human minds develop loyalties to
the problem. Human minds develop
persistence for fighting for a cause, as
we did during the period of national
struggle. This persistence is the sense of
something which the people want to and
hope to get, and has to be tackled in a
more diplomatic manner. So, my sub-
mission is that no attempt has been
made to solve it in a diplomatic and
democratic manner.

All along I was reading in the press
that the Maharashtrian Congress lead-
ers were holding conferences with the
Congress High Command. Panditji says
he does not like the word “High Com-
mand”, but it has become a current coin
and you will excuse me if I use that
word. Why were all these talks and
formulae being invented, and what was
the crux of the condition given to the
Maharashtrian leaders ? I may disagree
with them politically, but some of them
are my good friends and I have got a
regard for them. They were given one
categorical condition, that they must
devise a formula on the understanding
that Bombay shall not go to Maharash-
tra. That was the irreducible minimum
and they had to built the superstructure
of a formula on this foundation. Why ?

I am very much pained to say that
the High Command ought to have func-
tioned like a Bench of the Supreme
Court or of a High Court. They ought
to have taken facts into consideration
before they gave their verdict. Even the
S.R.C. Report has admitted that geo-
graphically Bombay is part of Maha-
rashtra. Panditji had the generosity to
admit in his broadcast talk that Bom-
bay is surrounded by Maharashtra. As
we say a man and woman who are put
together by God and man cannot be
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separated, so if Nature put Bombay as
an inseparable part of Maharashtra,
why was that condition given to the Ma-
harashtrian leaders to devise a formula,
but not to talk about Bombay going to
Maharashtra ? Because S.R.C. Report
has stated that there is a psychological
dissatisfaction amongst the Gujaratis.
and other non-Maharashtrian elements.
You are prepared to take notice of the
psychological dissatisfaction in such a
small community, but you are not pre-
pared to take notice of not only psy-
chological dissatisfaction, but psycholo-
gical upheaval, psychological turmoil
that might break out like a blizzard
among more than three crores of Maha-
rashtrians.

Pandit K. C. Sharma: And goonda-
ism also.

Shri S. 8. More: 1s goondaisin con~
fined only to Maharashtra ?

An Hon. Member: No, no.

Shri 8. S. More: Goondas arc pro-
duced like Sharmas everywhere. No
particular soil is. ...

Shri D. C. Sharma (Hoshiarpur):
Sir, I take strong objection.

Mr. Deputy-Spesker : 1 have been re-
peatedly requesting the House and all
the Members not to indulge in such
things. Even though technically Shri
More can say there are Sharmas
as Brahmins, there are goondas as bad
fellows, the analogy is very wrong. It
lcads to the implication that Sharma is.
a goonda. It may or it may not be in-
tentional, but it is very wrong. In the
world at large consisting of 360 million
people, can’t we think of any other
analogy than Mr. Sharma here ? Only
Members of Parliament can come in by
way of analogy, ridicule and so on ?

Shri Velayndhan: Hc called all the
Maharashtrians goondas.

Pandit K. C. Sharma : 1 never called.
I referred to action. I did not refer to
persons.

Shri 8. S. More : 1 respect what you
say, and I can assure you that I had no
mind to bring any Member of this Lok
Sabha into disrepute, or any community
into disrepute. But I can tell you that
thc name of More is spread over so
many parts. It is a common name. But
vou will be particular to note that Shri
Sharma's implication was that Maha-
rashtrians were goondas.

Pandit K. C. Sharma : No.
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Shri V. G. Deshpande: Yes, yes.

Shri S. S. More: If he can slander
and abuse the whole community of
Mabharashtrians, I am perfectly justified
in paying a very delicate and left-hand-
ed compliment to him. But, all the
same....

Mr. Deputy-Speaker: Order, order,
1 was also listening. 1 did not under-
stand that he referred to the whole Ma-
harashtrian community as such.

Shri V. G. Deshpande : Yes, yes.

Mr. Deputy-Speaker: He referred
to goondaism. Very well. Even if there
was a remark of that kind, if my un-
derstanding of that was slightly differ-
ent and the hon. Member understood it
differently, it was open to him to say it
was very wrong. I would have
immediately corrected and pulled
up the hon. Member. No com-
munity is bad. There are bad
people here and there. Therefore, if any
person wants to say that goondas
charged the situation which was un-
wittingly created by others, that is a
different matter. And therefore, the re-
petition of one wrong does not make
the latter one a right one.

Shri D. C. Sharma : What have Shar-
mas got to do with goondaism ?

Shri V. G. Desbpande: They are
everywhere.

Shri S. S. More: The point that |
was. ...

Sardar Hukam Singh (Kapurthala-
Bhatinda) : That has taken away the
poison if there was any there. He said
Mores are also scattered everywhere.

Mr. Deputy-Speaker: More is not
use;li in terms of goonda, you see. Very
well.

Shri S. S. More: You are very kind
to me, but your opinion will not be
shared by many.

Mr. Deputy-Speaker: It is very
wrong.

Shri S. S. More: Leave that aside.
This shows how much the atmosphere
is surcharged with passion and a ten-
dency to get easily offened.

The Chief Minister of Bombay State
says that there was a plan. Now, these
are the days of planning. And what did
the Maharashtrians plan ?—not for re-
constructruction ; y planned for
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destruction. And what was the destruc-
iion—destruction of the Government
with a_view to force a particular com-
munity into accepting the claim of the
Maharashtrians. That is a suggestion
which is apparent, very evident on the
face of it. Therefore, I submit that the
High Command did not approach this
problem in a democratic manner.

Mr. Deputy-Speaker: The hon.
Member has to conclude.

Shri S. S. More : You will permit me
some indulgence.

Mr. Deputy-Speaker : 1 have to show
indulgence to other hon. Members also.

Shri S. S. More: Why was his for-
mula of finding a solution only confined
to this aspect—talk about anything but
do not talk about Bombay because the
psychologica!l dissatisfaction of a parti-
cular community comes in the way like
a roaring lion. The High Command was
pleased to put the whole Mahurashtrian
leadership into jeopardy by asking them
to devise a formula of this kind.

I also come from Maharashtra. I may
not have the good fortunc to belong to
the Congress though I have once been a
Congressman, but why were all these
discussions confined to Congress peu-
ple ? Because the High Command were
under the impression that whosoever is
a Congressman is a true sample of a
Maharashtrian. And 1 can assurc you
that the level of intelligence, the level
of honesty and the Jevel of courage that
is shown by the Congress leaders in
Maharashtra is many times inferior to
the intelligence, the courage, the inte-
grity and political honesty seen in the
lives of those who are unfortunately at
present outside the Congress. It is said
about London that London is the roost
of all birds. The Congress is becoming
the roost of all opgortunists and there-
fore 1 would say that in this matter it
ought not to have been made a party
issue. It ought to have been a sort of
national issue. Open your doors, con-
sult everybody in the country, every-
dody's life is going to be affected.

I need not mention the names of the
reat men who are still there in Bom-
ay enriching the traditions of the late

Shri Ranade and Shri Gokhale. You are
proud when you mention those names,
you become humbled when you men-
tion their great names, but they were
not consulted. I am not in a mood to
state their names because the list will be
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very long, and with the time-restriction,
legall not be able to do justice to it.
Taking into consideration the fact that
time 15 running against me, 1 would
again make a gesture, and with your
permission, I shall make some cop-
structive suggestions,

5 P.M.

1 would repeat, let Panditji take the
lead. Panditji's name was cherished all
along, but now his popularity among
the Maharashtrians, I shall say with all
my respect for Panditji, is at sub-zero
level, because the Maharashtrians feel
honestly that he is trying to have an
unfair deal with them. Why should that
be so?

In the 1952 election, Bombay city
which was so enthusiastic about the
Congress returned all Congress leaders,
and defeated the stalwarts of the Socia-
list Party, and the stalwarts of the Com-
munist Party. But now why is that
Bombay city turning round like a hunted
animal, and saying “You, Congress, are
unfair to us” ?

I would again say, let Panditji take
courage. Here is an occasion on which
he ought to put his popularity and im-
partiality to a proper test. Let him invite
all responsible elements, parties and
groups in Maharashtra for some sort of
a conference to develop a formula. Pos-
sibly, Congress leadership in Maharash-
tra was too weak to find out a formula.
But the doors are not closed yet for
finding such a formula.

And here, I might make this sug-
gestion. Give Bombay city to the Maha-
rashtrians. Have some restrictions if
you like. I can even go further and say
that just as under the 1935 Act, an
instrument of instruction was given to
the Governor asking him to safeguard
the interests of minorities, likewise,
give Bombay to Maharashtra, to which
geographically it belongs, leave aside
culture and other matters, and have
some Governor, and instruct him to see
that the interests of the minorities are
not seriously jeopardised.

Shri A. M. Thomas : You give also a
blank cheque.

Shri 8. S. More: I am not prepared
to give a blank cheque, because there
is no bank in which I possess an account.
It is for Shri Gadgil to give such blank
cheques, not for me.
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But I would say that this is the only
thing that you can do. I know you are
in power at the Centre; you are in
power all over. But power should not
make you blind to the future. Power
should rather make you more vigilant
about the future, for retaining that
power, because once a man who holds
power becomes blind and becomes a
victim of prestige, the days of his re-
maining in power are already counted.

If you would permit me, I would make
one humble submission, and that the
non-Maharashtrians who happen to be
here should not fall victims to the
whispering campaign, because those
who indulge in this campaign are very
clever, and they know all the avenues
of propaganda, and we are being falsi-
fled, we are being slandered by those
who have all the press at their command,
and all the slandering agents at their
command.

I would make a personal appeal to
the non-Maharashtrian Members of
Parliament to study the problem in a
dispassionate manner, and if necessary,
submit a proper defence, and a proper
request couched in a proper and a very
mild and modest ch))rm to the High
Command, so that the integrity and
unity of the country will not come into

‘jeopardy.

We are also as much interested in the
unity of the country as anybody else.
But society must have some bonds to
stand together. You say you arg against
casteism ; you say, you are against class
cleavages; you say you are against

arochial sentiments. If caste disappears,
if parochial sentiments disappear, and
everything that keeps the society toge-
ther disappears, then what is the bond
that will make the society survive ?
Probably., membership of the Congress!
But it has been shown that that cannot
be an enduring bond. 1 would therefore
submit that language and culture must
be accepted as the bonds that keep
society together. That has been claimed
by the Congress, and that has been the
l)lea of scientific writers on such prob-
ems. My hon. friend Acharya Kripalani
advises, it is no good saying that, shelve
the matter. But that would only mean:

ISR FTAZNA |

It will be nothing more than that.
Can Acharya Kripalani guarantee that
after ten years, the human passions
which are finding out a very violent
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upsurge now will remain as quiet, and
ac docile as a newly-born lamb ? I sub-
mit that these are human passions. They
are fundamental passions which go to
the root of making humanity. Therefore,
by whatever time we may try to solve
thesc problems the passions behind
them will come to the forefront, they
will have to be faced, and properly
tackled.

In conclusion, I would only make one
request. Maharashtra is poor. Maha-
rashtra is rich in tradition, though poor
at present. It is very easy to form some
adverse opinion about Maharashtra.
Maharashtra is not getting a proper
forum. The judges who sit in judgment
over Maharashtra do not seem to be us
disinterested as they ought to be, and
therefore, they are not able to sec the
deep fecling of agony and the sense of
frustration that have entered into the
hearts of the Maharashtrians. If these
arc to be taken out, then they will have
to be taken out with a sense of sympa-
thy, an enduring sympathy, and with a
hand which is as delicate as that of a
surgeon performing the most danger-
ous operation.

In conclusion, I would again request
the Members of the Lok Sabha to study
the case of Maharashtra, and thc tradi-
tion of Maharashtra.

Shri Matthen (Thiruvellah): For
what ?  For making a linguistic organi-
sation ?

Shri S. S. More : The President in his
Address has given the message that all
these problems should be solved by non-
violence and toleration. I can assure
you that nobody follows this message
in right earnest and in its rcal sense,
more than the Maharashtrians.

I can assurc you that we have come
to look upon the non-Maharashtrians
that may be residing in Bombay or in
the interior of Maharashtra as our
brothers. If vou see the composition of
the local bodies, you will find that
there are many non-Maharashtrians
there who happen to be presidents and
other office-bearers of those local bodies.
There is no one who can beat Maha-
rashtrians, as far as tolerance is con-
cerned. Nobody can beat Maharash-
trians as far as non-violence is con-
cerncd. ’

If non-violence has to be practised
and accepted, it should be practised and

21 FEBRUARY 1936

by the President 552

accepted by the Chief Minister of Bom-
bay who every now and then says that
he is a devotee of Mahatma Gandhi. If
Gandhiji's soul has to rest in peace, his
disciples should practise at least a frac-
tion of the non-violence that he preach-
ed. That is my submission.

Dr. Rama Rao (Kakinada) : I thought
it would not be necessary to speak on
the necessity for linguistic States at this
late hour. But I find that I have to say
something on it now.

You know, we Andhras have been in
the forefront of agitation for the forma-
tion of linguistic States. And I am
proud to be an Andhra and a commu-
nist, and an unrepentant believer in
the formation of linguistic States. Why
do wec want linguistic States ?

Everyonc swears by democracy, and
everyone swears by the man in the
street, but no one seems to be anxious
to see that thc man in the street has a
government in his own language, so
that he may know what is happening,
and he may not feel that he is a stranger
in his own State. We want to sece that
the common people have greater oppor-
tunities for development.

After you have created problems,
and you have created situations by your
mishandling of problems, by commit-
ting huge himalayan blunders, by having
done injustice to the people, you find
now that you arc confronted with a
situation which is frightening you; and
now you come and say, that the unity
of the country is at stake, that the secu-
rity of the country is at stake, and you
put forward all sorts of irrelevant argu-
ments against linguistic States.

On an earlier occasion, I had occa-
sion to show how linguistic States are
essential for the well-being and proper
development of the minorities. Take for
instance the «case of Karnataka.
(Interruptions)

Mr. Deputy-Speaker: Hon. Mem-
bers have not only a right to speak but
also a duty to hear.

Dr. Rama Rao: The Kannadigas are
in a minority in the Madras State ; they
are in minority in the Hyderabad State
and they are in a minority in the
Bombay State also. It is for
the purpose of brining these mino-
rities together that we wanted a
united Karanataka. Now fortunately,
the States Reorganisation Commission
have acceded to this demand. But 1
hope it will not be denied by our Gov-
ernment, because we do not know with
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the present Government,
will take place tomorrow.

The question of the formation of lin-
guistic States has been misunderstood,
misrepresented and unnecessarily attack-
ed.

what things

As far as Government are concerned,
their look at this question of reorgani-
sation of States on a linguistic basis is
not through just coloured glasses, but
unfortunately through opaque glasses.
As I mentioned on a previous occasion,
as far as linguistic States are concerned,
unfortunately, the Prime Minister has a
blind spot. He had to accede to Andhra
State after a lot of sacrifice. When the
States Reorganisation Commission was
appointed, we thought they would pro-
ceed on a systematic basis laying down
certain principles and methods. Then
boundary disputes could be settled by
boundary commissions and so on.

Now the main problems before the
country are two. One is regarding the
relationship of Bombay City with Maha-
rashtra and the other is the new situa-
tion that is now being created, cooked
up, by the Government, the so-called
merger of States and creation of bilin-
gual and trilingual States. We have al-
ready said that we want linguistic States.
Regarding Muharashtra, it is not as if we
have anything against Gujaratis or
against anybody else. We only want the
formation of linguistic States. Take, for
instance, Bombay City. Shri Jawaharlal
Nehru has fortunately accepted that
Bombay City is part and parcel of Ma-
harashtra. 1 read a speech delivered hy
Shri C. C. Shah questioning this how geo-
graphically Bombay has nothinﬁ to do
with Maharashtra. Probably at that time
he was thinking of joining the club of
the Dulles-Cunha school of thought.
Anyway, that matter is settled as far as
the Lok Sabha is concerned, because the
Prime Minister has accepted that Bom-
bay City is part of Maharashtra. Why
do they want to separate Bombay City
from Maharashtra? While expressing
my firm conviction that Bombay City
must form part of Maharashtra, 1 want
to remind you about the stand we took
regarding Madras City at the time of
the formation of the Andhra State. You
know that several Andhras wanted that
Madras City should be included in the
Andhra State. Then when they found
that their position was weakening, they
said : ‘If we do not get Madras City, let
not Tamil Nad get it; let it be Central-
ly administered or let it be a Part C
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State’. But we of the Communist Party,
against some opposition, firmly declared
that we have no claim to Madras City.
Secondly, we said that not only we have
no claim to Madras City, but
Madras City must be a part and
parcel of Madras State. Therefore,
we opposed the so-called demand for a
Centrally administered or Part C State
or a Lieutenant-Governor's State. So far
as Madras City was concerned, when it
concerned ourselves, we firmly declared
our policy. We had to answer several
questions in public meetings about this. [
myself answered questions several times.
We werc asked about it, and 1 think we
satisfied the people at least. It may be
real satisfaction or it may be their in-
herent courtesy ; they kept quict after
our answers.

So on the same analogy, it not as if
we want to support Maharashtra against
Gujaratis or anything like that. It is a
question of principle. What does not be-
long to us linguistically, must belong to
the people who have a right claim to it.
Maharashtra has the proper claim to
Bombay City. Now, among the various
solutions that are offered, among the
various permutations and combinations
that arc offered, there is only one solu-
tion that is correct, namely, a Samyukta
Maharashtra including Bombay City.
Can we avoid the correct solution ? If
we do so, we will only go round ubout
and round about committing hundreds
of blunders. You know that in medicine,
if you do not have a specific treatment,
you will try a number of other treat-
ments, some of them causing you a lot
of damage. Therefore, the holocaust
created in Bombay is by the himalayan
blunder—almost a crime against the
people of Maharashtra—of the highest
in the land. That irritates the people
most. Instead of doing justice, they have
yielded to the vested interests. The en-
tire people of Maharashtra want Bom-
bay City to be included in Samyukta
Maharashtra. A few vested interests, a
few people, wanted it to be separate. We
must note that Gujarat has no claim to
Bombay City. Nobody has claimed that
it should be included in Gujarat. The
Gujaratis can carry on business and live
and work in the State as free citizens
and develop not only Bombay City, but
Madras or Vijaywada or any other
place Maharashtra has an absolute right
over Bombay City and it must be con-
ceded to them, and it was because Gov-
ernment refused to concede it that
trouble broke out. Even before the an-
nouncement by the Prime Minister on
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the radio, they arrested 400 or 500 peo-’

ple in Bombay. You know the Prime
Minister spoke on the radio in the night.
“That very morning hundreds of people
were arrested in Bombay. 1 do not want
to go into details ; 1 cannot improve on
what Shri Gadgil has said. In fact, 1
do not want to say anything which
would create bitterness. But 1 appeal to
the Government to face the problem
squarely and do justice, take courage in
their hands, as Shri S. S. More mention-
.ed just now, and solve this problem. It
is true that you will displease a handful
of capitalists in Bombay whose fears are
absolutely unjustified. Nobody is so
foolish as to kill the goose that lays
golden eggs. How are they going to ge
affected ? Even if they have any fears,
they are absolutely unjustified. Mostly
their connections are with the Central
Government.

Therefore, 1 hope Government will
take this action and not stand on false
prestige; let them do the right thing by
the people and solve this problem.

Then there is an attempt to have a
new method of merger, the merger of
Bihar and West Bengal. Suddenly one
fine morning, it comes out. The Chief
Minister of Bihar offered his resignation
hecausc some portions of Bihar were to
he included in West Bengal. The next
day they embrace each other—Dr. Roy
and Dr. Sinha.

Shrimati Sushama Sen (Bhagalpur
South) ;: Very good.

. Dr. Rama Rao: It is very good if it
is genuine. But it is' not genuine. There
is something behind it.

Mr. Deputy-Speaker: If both the
persons who are parties to a struggle,
en;brace each other, what can be behind
it

Dr. Rama Rso:
(Interruptions)

Sardar Hukem Singh (Kapurthala-
Patiala) : We can only be judges.

Dr. Rama Rao : If it is done with the
people’s sanction, I would certainly wel-
come it. But that is not the case. There
is no people’s sanction behind it: they
want to thrust this down the throats of
the people. I would seriously request
Government not to cause blood-bath in
another City, namely Calcutta. In the
south, it has already started. According

I welcome it....

21 FEBRUARY 1956

by the President 556

to today's Statesman, 800 people have
be:g arrested, gas bombs have been
used. ...

Mr. Deputy-Speaker : Where ?

Dr. Rama Rao: ....in South Mad-
ras. I am sorry you have not read it.

An Hon. Member : Dakshina Pradesh.
Dr. Rama Rao:

“Police fired in Kallakurichi in
South Arcot district today to dis-
perse a violent mob which attacked
the police station therc during a
state-wide strike. ...

Eight hundred people have been ar-
rested, three have been injured by bul-
lets and gas bombs have been used.
Fortunately, the Chief Minister has dec-
lared against the so-called merger of
States in the South. Let there by uni-
lingual areas and let them develop by
mutual assistance. Let there be healthy
competition. But this merger of State is
going to be a serious thing. Now they are
trying to merge Kerala, as Shri AM.
Thomas said, with any State that wants
to have it. But no State wants to have it.
We only want linguistic States as sepa-
rate units so that they can develop by
themselves and they can have govern-
ment of their own people, in their own
way.

In this conncction, T wish to refer to
a news item. According to this morn-
ing’s papers, the Congress High Com-
mand—they do not like that descrip-
tion—

An Hon. Member: Low Command !

Dr. Rama Rao: ... .have come to a
decision to form Vishalandhra. Let
them call it Andhra. We have no objec-
tion. But 1 want to say something in
connection with this news item. I do not
believe this news item to be true. So
my-remarks are relevant only as far as
this news flem is concerned.

“It is learnt that the special posi-
tion which Urdu enjoys in the
Telengana area at present as a me-
dium of instruction and adminis-
tration will continue. The matter
may, however, be reviewed after
five ycars.”

This is a very serious matter. But, |
do not want to be misunderstood. 1
stand entirely for the protection of
minoritics, whether they are linguistic
minorities or religious or racial minori-
ties. We must see that there is no dis-
crimination against them. If there is



557 Motion on Address

(Dr. Rama Rao]

anything, it should be in their favour.
But, while I stand for protection to

minorities, I refuse to submit to domina-

tion by minorities.

Even recently, a few weeks ago, the
Prime Minister spoke in Hyderabad
that Urdu was forced on the fpeople of
Hyderabad. Now, that sort of Urdu is
being planned to be forced on the peo-
ple. It is not fair. 1 stand for giving
cvery opportunity for educational deve-
lopment to the Urdu-speaking people.
They are not only Muslims; but there
are several Hindus who speak Urdu
there. 1 go one steép further. It is not
only for those that speak Urdu that I
want protection should be given to the
Urdu language; but the whole State
will be benefited by the high standard
that is existing there. Vishalandhra will
have a good stick to beat the North
Indians with if we maintain our high
standard of Urdu. Therefore, while
anxious to give every protection to the
Urdu-speaking minority, which is going
to be a large minority, I say this is going
to be a very serious problem and I ho
this will not be followed. There may be
some mistake in this. If it is only pro-
tection it is all right. But, to have the
administration and education in Urdu
for the whole of Telengana State is pre-
postcrous.

There are several points which I want
to make.*First, I join my friend Shri
Thomas in his remarks about Goa. But,
I would remind him and other friends
that regarding the Dulles-Cunha state-
ment, many eminent Americans have
taken objection to that. They have

pointed out that it was a tactless
statement. They have pointed out
that it was untimely; they have

pointed out that the statement gave
scope for Soviet propaganda, communist
propaganda and so many things. But,
no prominent American has stated that
the statement was wrong; no American
has stated that Goa belongs to India.
That we must remember. 1 hope this
matter will be settled.

1 have in my amendment mentioned
about Malaya. Australian and New
Zcaland troops are being sent for the
suppression of the people of Malaya. Of
course, they may say it is for the sup-
pression of the communist party. But, it
is the lead that thc communist party
gave to the Malayan people. their fight
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and sacrifices in the interests of the
Malayans that has brought down the
British Government even to the present
condition. Now, these Australian and
New Zealand troops are going there to
interfere with Malaya's future in colo-
nial interests.

You have already rung the bell and
1 will not take more time. Regarding
.Bombay, I request the Government, as
Shri Gadgil has requested, to institute
a judicial enquiry. Let them release all
the arrested prisoners except those that
are involved in serious crimes. Most of
the offences are by goondas; secondly,
by a few people who have lost their
temper, who out of indignation lost
balance and did much harm to their own
cause. Then there is the third set, the
agents provocateur. 1 have already re-
quested that Government must take a
bold stand and not stand on prestige
and form Samyukta Maharashtra along
with Bombay city and settle border dis-
putes by boundary commissions.

P

Mr. Deputy-Speaker : Shri Bansilal.

We ought to have started at 12
o'clock and gone up to 5.30 so far as
the motion of thanks to the President is
concerned. But, it was interrupted by
nearly half an hour by the All India
Institute of Medical Sciences Bill. The
hon. Member who has just now been
called upon has some very urgent pri-
vate work somewhere and, thercfore, he
cannot be here tomorrow. If hon. Mem-
bers will kindly bear with patience, we
will allow only 15 minutes for him and
then close at 10 minutes after 5.30.
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[ ¥ehree]
it & feelt F el w1 wwT< &, 7 fir ag
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AT AT TG AT TF & I§ AWT FAT gWT 7
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. L1 FTHIL
aead g, A5 W R OF WM g qar wew 9o Avel §, U ¥ AT
ffom s Mo & @ ol | T et & et g0y | R gW %1 gar
A ag qfeea wrg 6 &% 37 g e awe ad T

oY greqy & fad qard \ qf a1e wma

f FYoram, Q@AY AL, = arfzg Mr. Deputy-Speaker: Hon. Member
F ag  §F AFQ F oA d—gw  may conclude.

fm{?ﬂ ;T fefgqa a8 +v RS & Shri Bansilal: I am trying to con-
fa-,f___m | g T q¥ W g fr 2w z? clude. '

o e T gt e e, DeputySpeaer: I e il ry.
v 78 Frrerd & s AT § & & h{le .givl_e;n l;limhnow twcl:n(tiydminutes.. I
i ¥ @re, svmiETE g take it that he has concluded.

HAd Fer § W a1 & v v Shri Bansilal : Only two minutes more

#7 FET 297 mwg__m-anﬁ; W qzeat and I will finish, I know that the Lok

# T XA qrEATS FT N A EW’ o ggll)il;:dl.s waiting and I am very much

3
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gaq § A qmEA Fr WK g 7T

N A T N E T W g erwfad w1 @A § | 99 & o
#iAg W & fod gw @ N SR WO g7 frwm, 9w w1 Afeasw, g OF awer
wfgd—aa N wf qF Af TG K1 Farx d @1 O Nhed | R faw W
o quaffa DA F 29 N9 A@ AN frmyr @re g, @ GO Dowmey w; aeE
Tt ® F7 feam A a0 w6 E AT gifar s Y ¥ s wfgd
AT IR @ N T R w1 w0 R @rd o www
T g8 aErwT TET & | T B} AIATT gAY 92 € §, 39 Y g G AT 1 A FaE
& wrw of s ST | WA W qrgar g QW1 EHIT ST A T
X AIAMT AT N—0W T gear € | W g AF N aTANE A
& @ o wfast §) ax w7 Hfva ) g ot thew & ag foar s f&
T I WA § ST AW FT TFT Frav TF FEA ITT /YET gH WY AW F Qe &7
DNWEARAT MM IAAMH WL fer, oK g7 3 99 &1 &% IO 8
a7 9y 3T & g areenfag Y &= frmr

< Ofwd | o AR A doueE @

frpeld, &Y g Ox AW ¥y wW T 5-47 p.Mm.

g_i A g ) TR ¥ wrw mﬁqﬁ The Lok Sabha then adjourned till

Eleven of the Clock on Wednesday, the
FETO Y 22nd February, 1956. :





